THE GUJARAT JAN VISHWAS (AMENDMENT OF PROVISIONS)
BILL, 2025.

GUJARAT BILL NO. 16 OF 2025.
ABILL
to amend certain enactments for decriminalising and rationalising
offences to further enhance trust-based governance for ease of living

and the ease of doing business.

It is hereby enacted in the Seventy-sixth Year of the Republic of India as

follows: -

1. (1) This Act may be called the Gujarat Jan Vishwas (Amendment of

Provisions) Act, 2025.
(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazette, appoint.

Short title and
commencement.



Amendments 2, The enactments mentioned in column (4) of the Schedule are hereby
to Acts.
amended to the extent and in the manner mentioned in column (5) thereof.
Modification 3, The State Government may modify the amount/rates of penalties
of penalties.

provided under various provisions in the enactments mentioned in the Schedule

as and when required.

SCHEDULE
(See section 2)
Sr. | Year No. Short title Amendments
No.
®» ] @ 3) @) 5)
1 | 1962 | Guj.10 | The Gujarat | (1) In section 23, after sub-section
Co-operative (2), the following sub-section shall
Societies be added, namely: -
Act, 1961 “(3) If any person who makes a

declaration referred to in this
section which he knows or has
reason to believe to be false, the
Registrar may by an order in
writing impose on him a penalty
of an amount not exceeding five
thousand rupees.”.

(2) In section 33, after sub-section
(3), the following sub-section
shall be added, namely: -

“(4) If the officer authorised

under sub-section (3) fails to
discharge the functions as
provided in this section, the
Registrar may by an order in
writing impose on such
officer a penalty of an
amount not exceeding five
thousand rupees.”.

(3) In section 41A, after sub-section
(2), the following sub-section
shall be added, namely: -

“(3) If the officer authorised

under sub-section (2) fails to
discharge the functions as
provided in the said section,
the Registrar may by an




order in writing impose on
such officer a penalty of an
amount not exceeding five
thousand rupees.”.

(4) In section 50, after sub-section
(2), the following sub-section
shall be inserted, namely: -

“(2A) If any employer or
any director, manager,
secretary or other officer or
agent acting on behalf of
such an employer without
sufficient cause, fails to
comply with sub-section
(2), the Registrar may by an
order in writing impose on
him a penalty of an amount
not exceeding fifty thousand
rupees.”.

(5) In section 75A. after clause (2),
the following clause shall be
added, namely: -

“(3) When a committee of a

society or a member thereof
fails to comply with the
provisions of this section,
the Registrar may by an
order in writing impose on
such committee of a society
or member a penalty of an
amount not exceeding five
thousand rupees.”.

(6) In section 77, after sub-section
(4), the following sub-section
shall be inserted, namely: -

“(4A) When a committee of

a society, or an officer or a
member thereof fails to
comply with the provisions
of sub-section (2), (3) or (4),
the Registrar may by an
order in writing impose on
committee of a society, or




officer or member a penalty
of an amount not exceeding
two thousand five hundred
rupees.”.

(7) In section 82, after sub-section
(4), the following sub-section
shall be added, namely: -

“(5) When a committee of a

society or any officer or a
member  thereof  fails
without any reasonable
excuse to comply with
orders made under this
section or to give any
notice, or to send any
return or document, do or
allow to be done anything,
which the committee,
officer or member is by
this Act required to give,
send, do or allow to be
done, the Registrar may by
an order in writing impose
on such committee of a
society or  officer or
member a penalty of an
amount not exceeding
twenty-five thousand
rupees.”.

(8) In section 83, after sub-section
(2), the following sub-section
shall be added, namely: -

“(3) When an officer or a

committee of a society fails
to comply with the order
made by the Registrar under
this section, the Registrar
may by an order in writing
impose on such officer or
committee of a society a
penalty of an amount not
exceeding ten thousand
rupees. Where any officer or
a committee of a society




continues contravention
under this sub-section, he
shall be liable to an
additional penalty of one
thousand rupees for every
day during which such
contravention continues.”.

(9) In section 84, after sub-section
(4), the following sub-section
shall be inserted, namely: -

“(4A) When an officer,

member, agent or servant of
a society who has the
possession or is responsible
for the custody of any such
books, etc. referred to in
sub-section (4) fails to
comply with the
requirements of sub-section
(4), the Registrar may by an
order in writing impose on
him a penalty of an amount
not exceeding twenty-five
thousand rupees.”.

(10) In section 147, clauses (a), (aa),

(aaa), (c), (g-1), (h), (k), (1), (n),
(n-a) and (o) shall be deleted.

(11) In Section 148, clauses (a), (aa),

(aaa), (c), (g-1), (h), (k), (1), (n),
(n-1) and (o) shall be deleted.

(12) After section 148, the following
section shall be inserted,
namely:-

“148A: Penalties for
irregularities.-

(1) When a committee of a
society or an officer or
member thereof wilfully
neglects or refuses to do
any act, or to furnish any
information required for
the purposes of this Act




by the Registrar or other
person duly authorized
by him in writing in this
behalf, the Registrar
may by an order in
writing impose on such
committee of a society
or officer or member a
penalty of an amount
not exceeding twenty-
five thousand rupees.
(2) When any person wilfully or
without any reasonable
excuse disobeys any
summons, requisition or
lawful written order issued
under the provisions of this
Act, the Registrar may by an
order in writing impose on
him a penalty of an amount
not exceeding twenty-five
thousand rupees.”.

(13) After section 149, the following
section shall be inserted,
namely:-

“149A. Composition of
offence. — (1) In the
event of contravention of
any provision of the Act
or the rules, the State
Government may
authorise, by notification
in the Official Gazette,
any officer to accept such

amount from the
defaulter as may be
specified in such

notification to permit the
compounding of the said
contravention under the
said sections.

(2) On payment of such
sum as may be
determined by the officer
appointed under sub-
section (1), no further
proceedings shall be
taken against the accused
person in respect of the
said offence and any
proceeding, if already




taken, shall stand
abated.”.

1964

Guj. 20

The  Gujarat
Agricultural
Produce and
Marketing
(Promotion
and
Facilitation)
Act, 1963.

(1) For section 36, the following

section shall be substituted,

namely: -
“36. Penalty for
contravention of section 6
or 8.- (1) Whoever without
holding a licence uses any
place in a market area for the
purchase or sale of any
agricultural  produce or
operates in a market area or
any part thereof contravenes
the provisions of section 6 or
section 8 shall, for the first
contravention be liable to pay
a penalty of twenty-five
thousand rupees and for
second contravention with a
penalty  fifty  thousand
rupees.
(2) For any subsequent
contravention of the same
nature, he shall be punished
on conviction, with
imprisonment which may
extend to imprisonment of
one month and with fine of
not less than fifty thousand
rupees which may extend to
one lakh rupees.
(3) If the holder of a licence
contravenes any condition of
the licence, the Director may
impose a penalty of twenty-
five thousand rupees.”.

(2) In section 43, sub section (1)
shall be deleted.

(3) In section 59, in sub section (3),
for the words “Any rule made
under this Act may provide that any
contravention thereof or any of the
conditions of any license issued or
renewed thercunder shall, on
conviction, be punishable with
imprisonment which may extend to
one month or with fine which may
extend to five hundred rupees or




both” the words and figures “Any
rule made under sections 36, 38,
39, 42, 43, 44, 45, 45(A), 46, 47,
48, 49, 50, 55, 72, 75, 111, 112,
113, 114, 115, 116, 117, 118, 119,
120, 121, 122 and 123 may provide
that any contravention thereof
shall, upon confirmation of the
offence by the Director after an
inquiry if necessary, be liable to
pay a penalty of five-thousand
rupees.” shall be substituted.

(4) In section 43A, for sub-section
(1), the following sub-section shall
be substituted, namely: -

“(1) The market committee may
accept a sum of money as
decided by it from any
person who has
contravened any of the
provisions of this Act, the
rules or the bye-laws, made
thereunder by way of
compounding of such
contravention where the
contravention consists of
the failure to pay or the
evasion of any fee, user
charge, or other amount
leviable and recoverable
under this Act, the rules or
the bye- laws in addition to
the fee, user charge or other
amount  leviable and
recoverable as penalty, a
sum of money not less than
the amount of the fee or
other amount and not more
than two times the amount
of fee or other amount.”.

1976

President’s
Act No.27

The Gujarat
Town
Planning and

Urban
Development
Act, 1976.

(1) In section 35, in sub-section
(1), for the words “shall, on
conviction, be punished with
fine which may extend to fifty
thousand rupees, and in the
case of a continuing offence
with a further fine which may
extend to one thousand rupees
for every day during which the
offence continues after




conviction for the first
offence”, the words “shall be
liable to a penalty of fifty
thousand rupees and in case of
a continued contravention with
a further penalty of one
thousand rupees for every day
during which the contravention
continues after the first
contravention” shall be
substituted.

(2)In section 35, in sub-section
(2), for the words “shall,
on conviction, be punished
with fine which may extend to
one thousand rupees, and in the
case of a continuing offence,
with a further fine which may
extend to one hundred rupees
for every day during which
such offence continues after
conviction for the first
offence.”, the words “shall be
liable to a penalty of one
thousand rupees, and in the
case of a  continuing
contravention with a further
penalty of one hundred rupees
for every day during which
such contravention continues
after the first contravention.”
shall be substituted.

(3) In section 36, in sub-section
(6), for the words “shall, on
conviction, be punished with
fine which may extend to fifty
thousand rupees, and in the
case of a continuing offence,
with a further fine which may
extend to one thousand rupees
for every day during which
such offence continues after
conviction for the first
offence.”, the words “shall be
liable to a penalty of fifty
thousand rupees and in the case
of a continued contravention,
with a further penalty of one
thousand rupees for every day
during which such
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contravention continues after
the first offence” shall be
substituted.

(4) In section 98, for the words
“shall, on conviction, be
punished with fine which may
extend to five thousand rupees
and the court shall, in such
order of conviction, direct that
if such contravention continues
after the date of the order of
conviction, a fine not
exceeding one hundred rupees
per day for the period during
which  the  contravention
continues.”, the words “shall be
liable to a penalty of five
thousand rupees and in case of
a continued contravention, with
a further penalty of one
hundred rupees per day for the
period during which the
contravention continues” shall
be substituted.

(5) After section 105, the following

section shall be inserted, namely: -
“105A. Composition of
offence. — (1) In the event of
contravention of any provision
of the Act or the rules, the State
Government may authorise, by
notification in the Official
Gazette any officer to accept
such amount from the defaulter
as may be specified in such
notification to permit the
compounding of the said
contravention under the said
sections.
(2) On payment of such sum as
may be determined by the
officer appointed under sub-
section (1), no  further
proceedings shall be taken
against the accused person in
respect of the said offence and
any proceeding, if already
taken, shall stand abated.”.

(6) In section 111, in sub-section
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(2), for the words “shall, on
conviction, be punished with
imprisonment for a term which
may extend to one year or with
fine which may extend to one
thousand rupees or with both”,
the words “shall be liable to a
penalty of one thousand rupees”
shall be substituted.

1964

Guj. 34

The  Gujarat
Municipalities
Act, 1963.

(1) In section 115, in sub-section

(3), for the words “be punished
with fine which may extend to
fifty rupees”, the words “be
liable to pay a penalty which of
five hundred rupees” shall be
substituted;

(2) In section 149, in sub-section

(4), for the words “be punished
with fine which may extend to
one thousand rupees”, the
words “be liable to pay a
penalty of five thousand
rupees” shall be substituted;

(3) In section 150, in sub-section

(4), for the words “shall be
punished with fine which may
extend to three thousand
rupees and, in case of a
continuing contravention with
an additional fine which may
extend to twenty rupees for
every day during which such
contravention continues after
the conviction for the first such
contravention”, the words
“shall be liable to pay a penalty
of five thousand rupees and, in
case of a  continuing
contravention with an
additional penalty of two
hundred rupees for every day
during which such
contravention continues” shall
be substituted;

(4) In section 153, in sub-section

(4), for the words “be punished
with fine which may extend to
one hundred rupees, and with
further fine which may extend
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to ten rupees for every day on
which the offence is continued
unless the offence ceases to
continue before the expiry of
seven days from the date of the
first conviction”, the words
“be liable to pay a penalty of
one thousand rupees, and with
further penalty which may
extend to one hundred rupees
for every day on which the
contravention is continued
unless the  contravention
ceases to continue before the
expiry of seven days from the
date of the first contravention”
shall be substituted;

(5) In section 155, in sub-section
(7), for the words “be punished
with fine which may extend to
an amount of fifty per cent. of
the cost of the construction,
alteration, addition, or
reconstruction, as the case may
be, or one thousand rupees,
whichever is greater and in the
case of a  continuing
contravention of any of the
aforesaid provisions, he shall
be liable to an additional fine
which may extend to an
amount up to one percent of
the cost orten rupees
whichever is greater, for each
day during which such
contravention continues after
conviction for the first such
contravention”, the words “be
liable to pay a penalty which
may extend to an amount of
fifty per cent. of the cost of the
construction, alteration,
addition, or reconstruction, as
the case may be, or five
thousand rupees, whichever is
greater and in the case of a
continuing contravention of
any of the  aforesaid
provisions, he shall be liable to
an additional penalty of an
amount up to one percent of
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the cost or one hundred rupees
whichever is greater, for each
day during which such
contravention continues” shall
be substituted;

(6) In section 157, in sub-section

(5), for the words “be punished
with fine which may extend to
five hundred rupees, and in
case of a  continuing
contravention or non-
compliance, with an additional
fine which may extend to ten
rupees for everyday during
which such contravention or
non-compliance continues
after the conviction for the first
such contravention or non-
compliance”, the words “shall
be liable to pay a penalty
which may extend to five
thousand rupees, and in case of
a continuing contravention or
non-compliance, with an
additional penalty which may
extend to one hundred rupees
for everyday during which
such contravention or non-
compliance continues” shall be
substituted;

(7) In section 170, for the words “be

punished with fine which may
extend to one hundred rupees”,
the words “be liable to pay a
penalty of one thousand
rupees” shall be substituted;

(8) In section 171,-
(1) in sub-section (1), for the

words ‘““shall on conviction
be punished with fine
which may extend to one
hundred rupees”, the words
“shall be liable to pay a
penalty of one thousand
rupees” shall be
substituted;

(1) in sub-section (2), in clause
(b), for the words “shall, on
conviction, be punished
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with fine which may
extend to one hundred
rupees”, the words “shall
be liable to pay a penalty of
one thousand rupees” shall
be substituted;

(9) In section 176, in sub-section
(3), in clause (b), for the words
“shall be punished with fine
which may extend to one
hundred rupees; and if any such
owner or occupier fails to
remove any projection in respect
of which he has been convicted
under this section, he shall be
punished with further fine which
may extend to ten rupees”, the
words “shall be liable to pay a
penalty of one thousand rupees;
and if any such owner or
occupier fails to remove such
projection, he shall be liable to
pay a further penalty which may
extend to one hundred rupees”
shall be substituted;

(10) In section 184, in sub-section
(1), for the words “be punished
with fine which may extend
to two hundred rupees”, the
words “be liable to pay a
penalty of two thousand
rupees” shall be substituted;

(11) In section 185,-

(i) in sub-section (1), for the
words “shall be punished
with fine which may
extend to fifty rupees and
with further fine which
may extend to ten rupees
for every day on which,
such projection,
encroachment,
obstruction or deposit
continues after the date of
first conviction for such
offence”, the words “shall
be liable to pay a penalty
of five hundred rupees and
with further penalty which




may extend to one
hundred rupees for every
day on which, such
projection, encroachment,
obstruction or deposit
continues”  shall  be
substituted;

(i1) in sub-section (3), for the
words “shall be punished
with fine which may
extend to two hundred
rupees, and, in case of
encroachment with further
fine which may extend to
twenty rupees for every
day on which the
encroachment continues
after the date of first
conviction for  such
offence”, the words “shall
be liable to pay a penalty
of two thousand rupees,
and, in case of
encroachment with further
penalty which may extend
to two hundred rupees for
every day on which the
encroachment continues”
shall be substituted;

(12) In section 186, in sub-section
(2), for the words “shall be
punished with fine which may
extend to one hundred rupees,
and with further fine which
may extend to twenty rupees
for every day, or night, as the
case may be, on which, such
contravention continues, after
the date of first conviction for
such offence”, the words “shall
be liable to pay a penalty of
one thousand rupees, and with
further penalty of two hundred
rupees for every day, or night,
as the case may be, on which,
such contravention continues”
shall be substituted;

(13) In section 187, in sub-section
(2), for the words “shall be
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punished with fine which may
extend to one hundred rupees”,
the words “shall be liable to
pay a penalty of one thousand
rupees’ shall be substituted;

(14) In section 188, in sub-section

(2), for the words “shall be
punished with fine which may
extend to one hundred rupees,
and with further fine which
may extend to twenty rupees
for every day or night, as the
case may be, on which such
contravention continues, after
the date of the first conviction
for such offence”, the words
“shall be liable to pay a penalty
which may extend to one
thousand rupees, and with
further penalty of two hundred
rupees for every day or night,
as the case may be, on which
such contravention continues”
shall be substituted;

(15) In section 191, in sub-section

(2), for the words “shall be
punished with fine which may
extend to one hundred rupees”,
the words “shall be liable to
pay a penalty which may
extend to one thousand rupees”
shall be substituted;

(16) In section 192,-

(i) in sub-section (1), for the
words “shall be punished
with fine which may extend
to one hundred rupees”, the
words ‘“shall be liable to
pay a penalty of one
thousand rupees” shall be
substituted;

(i1) in sub-section (2), for the
words “shall be punished
with fine which may

extend to one hundred
rupees”’, the words “shall
be liable to pay a penalty
of one thousand rupees”
shall be substituted;
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(17) In section 193, for the words
“shall be punished with fine
which may extend to one
hundred rupees”, the words
“shall be liable to pay a penalty
of one thousand rupees” shall
be substituted;

(18) In section 194, for the words
“shall be punished with fine
which may extend to one
hundred rupees and with
further fine which may extend
to ten rupees for every day, on
which  such  offence is
continued, after the date of the
first conviction for such
offence”, the words ‘“shall be
liable to pay a penalty which
may extend to one thousand
rupees and with further penalty
which may extend to one
hundred rupees for every day,
on which such offence is
continued” shall be
substituted;

(19) In section 195, in sub-section
(2), for the words “shall be
punished with fine which may
extend to one hundred
rupees.”, the words “shall be
liable to pay a penalty of one
thousand rupees.” shall be
substituted;

(20) In section 196, in sub-section
(1), for the words “shall be
punished with fine which may
extend to fifty rupees and with
further fine which may extend
to ten rupees for every day on
which the failure to comply
with the said notice is
continued after the date of the
first conviction for such
offence”, the words “shall be
liable to pay a penalty of five
hundred rupees and with
further penalty of one hundred
rupees for every day on which
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the failure to comply with the
said notice is continued after
the date of first contravention”
shall be substituted;

(21) In section 201, for the words
“shall be punished with fine
which may extend to one
hundred rupees”, the words
“shall be liable to pay a penalty
of one thousand rupees” shall
be substituted;

(22) In section 203, for the words
“shall be punished with fine
which may extend to fifty
rupees and with further fine
which may extend to ten
rupees for every day on which
the offence is continued after
the date of the first
conviction”, the words “shall
be liable to pay a penalty of
five hundred rupees and with
further penalty of one hundred
rupees for every day on which
the contravention continues
after the date of first
contravention” shall  be
substituted;

(23) In section 204, for the words,
letters and brackets “shall, on
conviction, be punished-

(a) for a first offence, with fine
which may extend to two
hundred rupees;

(b) for any subsequent offence,
with fine which may extend
to five hundred rupees”, the
words, letters and brackets
“shall be liable to pay —

(@) for the  first
contravention, with a
penalty of  two
hundred rupees;

(b) for any subsequent
contravention, with a
penalty  of  five
hundred rupees”
shall be substituted.
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(24) In section 205, for the words
“shall be punished with fine
which may extend to one
hundred rupees”, the words
“shall be liable to pay a penalty
of one thousand rupees” shall
be substituted;

(25) In section 206, in sub-section
(2), for the words “shall be
punished with fine which may
extend to one hundred
rupees and upon any
subsequent conviction to one
thousand rupees”, the words
“shall be liable to pay
a penalty of one thousand
rupees and upon any
subsequent  contravention to
five thousand rupees” shall be
substituted;

(26) In section 207,

(i) in sub-section (2), for the
words “shall be punished
with fine which may extend
to fifty rupees”, the words
“shall be liable to pay a
penalty of five hundred
rupees” shall be substituted;

(i1) in sub-section (3), for the
words “shall be punished
with fine which may extend
toten rupees”’, the words
“shall be liable to pay a
penalty ofone hundred
rupees” shall be substituted;

(27) In section 208, in sub-section
(2), for the words “shall be
punished with fine which may
extend to fifty rupees”, the
words “shall be liable to pay a
penalty of five hundred rupees”
shall be substituted;

(28) In section 211, in sub-section
(1), in clause (b), for the words
and figures “Every animal and
every article which is not of a
perishable nature, if seized as
aforesaid, shall be taken before
a Magistrate.
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If it appears to the Magistrate
upon sufficient evidence that
any such animal or article is
diseased or unsound or
unwholesome or unfit for
human food, drink or medicine,
the owner or person in whose
possession it was found, not
being merely a bailee or carrier
thereof, shall, if in such case
the provisions of section 273 of
the Indian Penal Code, 1860 do
not apply, be punished with
fine which may extend to two
hundred rupees and the
Magistrate shall cause such
animal or article to be
destroyed or to be so disposed
of as to prevent its being
exposed for sale or use for
human food or drink or
medicine”, the words “Every
animal and every article which
is not of a perishable nature, if
seized as aforesaid, shall be
taken before the officer
authorised in this behalf.

If it appears to the said officer
upon sufficient evidence that
any such animal or article is
disecased or unsound or
unwholesome or unfit for
human food, drink or medicine,
the owner or person in whose
possession it was found, not
being merely a bailee or carrier
thereof, shall, if in such case
the provisions of section 275 of
the Bharatiya Nyaya Sanhita,
2023 (45 of 2023)
do not apply, be liable to pay a
penalty of two thousand rupees
and the said officer shall cause
such animal or article to be
destroyed or to be so disposed
of as to prevent its being
exposed for sale or use for
human food or drink or
medicine” shall be substituted.

(29) In section 213, in sub-section

(3), for the words “shall be
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punished with fine which may
extend to one hundred rupees
and in the case of a continuing
offence with additional fine
which may extend to twenty
rupees for each day during
which  such offence is
continued after the date of the
conviction for the first such
offence”, the words ‘“shall be
liable to pay a penalty of one
thousand rupees and in the
case of a  continuing
contravention with additional
penalty, which may extend to
two hundred rupees for each
day during which such
contravention continued after
the date of the first such
contravention” shall be
substituted;

(30) In section 214, in sub-section

(4), for the words “shall be
punished with fine which may
extend to one hundred rupees”,
the words “shall be liable to
pay a penalty of one thousand
rupees” shall be substituted;

(31) In section 215, in sub-section

(5), in clause (b), for the words
“shall be punished with fine
which may extend to one
thousand rupees”, the words
“shall be liable to pay a penalty
of five thousand rupees” shall
be substituted,;

(32) In section 218, in sub-section

(5), for the words “shall be
punished with fine which may
extend to twenty-five rupees”,
the words “shall be liable to
pay a penalty of two hundred
fifty  rupees”  shall be
substituted;

(33) In section 219, in sub-section

(4), for the words “prescribe by
rules a fine not exceeding one
thousand rupees for every
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breach, and a further fine not
exceeding fifty rupees”, the
words “prescribe by rules a
penalty not exceeding five
thousand rupees for every
breach and a further penalty
not exceeding five hundred
rupees” shall be substituted;

(34) In section 220, in sub-section
(3), for the words “be punished
with fine which may extend to
two hundred rupees”, the
words “be liable to pay a
penalty of two thousand
rupees” shall be substituted;

(35) In section 221,-

(i) in sub-section (2), for the
words “be punished with
fine which may extend to
five hundred rupees, and
with further fine which may
extend to seventy-five
rupees for every day on
which  such use or
permission of use s
continued after the date of
the first conviction”, the
words “shall be liable to pay
a penalty of five thousand
rupees, and with further
penalty of seven hundred
fifty rupees for every day on
which  such use or
permission of use is
continued after the date of
the first contravention” shall
be substituted;

(i1) in sub-section (4), for the
words “be punished with
fine which may extend to
one hundred rupees, and
with further fine which may
extend to twenty rupees for
every day on which such use
is continued after the date of
first conviction”, the words
“shall be liable to pay a
penalty of one thousand
rupees, and with further
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penalty of two hundred
rupees for every day on
which such use is continued
after the date of first
contravention” shall be
substituted;

(36) In section 222, in sub-section
(3), for the words “be punished
with fine which may extend to
one hundred rupees”, the
words “be liable to pay a
penalty of one thousand
rupees” shall be substituted;

(37) In section 223, for the words
“be punished with fine which
may extend to one hundred
rupees”, the words “be liable to
pay a penalty of one thousand
rupees” shall be substituted;

(38) In section 224, in sub-section
(3), for the words “be punished
with a fine not exceeding ten
rupees”, the words “be liable to
pay a penalty of one hundred
rupees” shall be substituted;

(39) In section 227, for the words
“be punished with fine which
may extend toone hundred
rupees and with further fine
which may extend toten
rupees”, the words “be liable to
pay a penalty of one thousand
rupees and with further penalty
of one hundred rupees” shall
be substituted.

(40) In section 228, for the words
“be punished with fine which
may extend to one hundred
rupees and with further fine
which may extend to ten
rupees for every day on which
act or omission continues after
the date of the first
conviction”, the words “be
liable to pay a penalty of one
thousand rupees and with
further penalty of one hundred
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rupees for every date on which
act or omission continues after
the date of the first
contravention” shall be
substituted;

(41) In section 231, for the words
“be punished with fine which
may extend to one hundred
rupees”, the words “be liable to
pay a penalty of one thousand
rupees” shall be substituted;

(42) After section 269, the
following section shall be
inserted, namely: -

“269A.  Composition of
offence. — (1) In the event of
contravention of any
provision of the Act or the
rules, the State Government
may authorise, by
notification in the Official
Gazette any officer to accept
such amount from the
defaulter as may be specified
in such notification to permit
the compounding of the said
contravention under the said
sections.

(2) On payment of such
sum as may be determined
by the officer appointed
under sub-section (1), no
further proceedings shall be
taken against the accused
person in respect of the said
offence and any proceeding,
if already taken, shall stand
abated.”.

(43) In section 275, in sub-section
(1), for the words and marginal
note thereof “Fine may be
imposed for infringement of
by-laws.- and the municipality
may with the like sanction,
prescribe a fine not exceeding
five hundred rupees for every
infringement of any such bye-
law”, the words and marginal
note thereof “Penalty may be
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imposed for infringement of
by-laws.- and the municipality
may with the like sanction,
prescribe a penalty not
exceeding five hundred rupees
for every infringement of any
such bye-law” shall Dbe
substituted.

1949

Bom. LIX

The  Gujarat
Provincial
Municipal
Corporations
Act, 1949.

(1) In section 343,-

(i) in sub-section (2), for clauses
(a) and (b), the following clauses
shall be substituted, respectively,
namely: -

(@) not exceeding five
hundred rupees as the
Transport Manager,
with the approval of the
Transport ~ Committee
may determine;

(b) equivalent to ten times the
ordinary single fare,
whichever is less.

(i1) in sub-section (2A), for the
words “to be punished for such
offence with fine which may
extend to fifty rupees.”, the
words “shall be liable to pay for
such contravention a penalty of
one hundred rupees and the
maximum of five hundred
rupees” shall be substituted.

(2) In section 392, -

(i) in sub-section (1), for the
words “be punished, for each
such offence, with fine which
may extend to the amount
mentioned in that behalf in the
second column of the said
part”, the words “be liable to
pay a penalty for each such
contravention of five hundred
rupees for the sections
mentioned in that behalf in the
first column of the said part”
shall be substituted;

(i1) for sub-section (2), the
following sub-section shall be
substituted, namely:-

“(2) Whoever, -
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3)

“)

(a) contravens any
provision of any of
the sections, sub-
sections or clauses
mentioned in the
first column of Part
I of the table in
Appendix II or of
any regulation or
order made
thereunder, or,

(b) fails to comply with
any requisition
lawfully made upon
him under any of the
said sections, sub-
sections or clauses,

continues to contravene the
said provision or to neglect to
comply with the said
requisition or fails to remove
or rectify any work or thing
done in contravention of the
said provision, as the case
may be, or fails to vacate any
premises shall be liable to
pay, for each day that he
continues so to contravene, a
penalty which may extend to
the amount mentioned in that
behalf in the first column of
the said Part.”

(ii1) in the marginal note, for the
words  “Certain  offences
punishable with fine”, the
words  “Certain  offences
punishable with penalty” shall
be substituted;

In section 398, for the words
“shall, on conviction, be
punished with fine which may
extend to”, the words “shall be
liable to pay a penalty” shall be
substituted;

In section 399, for the words “be
punished, for each such offence,
with fine which may extend to
one hundred rupees and with
further fine which may extend to
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twenty rupees for every day on
which such contravention or
failure continues after the first
conviction”, the words ‘“be
liable to pay, for each such
contravention, a penalty of five
hundred rupees, and with further
penalty of one hundred rupees
for every day on which such
contravention or failure
continues  after the first
contravention” shall be
substituted;

(5) After section 402, the following
section shall be inserted,
namely: -

“402A. Composition of
offence. — (1) In the event of

contravention of any
provision of the Act or the
rules, the Municipal

Corporation may authorise
within three months of the
coming into force of the
Gujarat Jan Vishwas
(Amendment of Provisions)
Act, 2025 (Guj.... Of 2025),
by notification in the Official
Gaczette any officer to accept
such amount from the
defaulter as may be specified
in such notification to permit
the compounding of the said
contravention under the said
sections.

(2) On payment of such sum
as may be determined by the
officer appointed under sub-
section (1), no further
proceedings shall be taken
against the accused person in
respect of the said offence and
any proceeding, if already
taken, shall stand abated.”.

(6) for section 468, the
following section shall be
substituted, = namely:-
“468. Penalty for breach
of rules, by-laws,
regulations or standing




orders.- In making rules

under section 454 or by-

laws, regulations or
standing orders, the State

Government, the

Corporation, the Standing

Committee or the

Commissioner, as the case

may be, may provide that

for any breach thereof the
person shall on
contravention—

(a) be liable to pay a penalty
of five hundred rupees,
and in the case of a
continuing breach with
penalty which may
extend to twenty rupees
for every day during
which  the  breach

continues, after
contravention for the
first breach,

(b) be liable to pay a penalty
of five hundred rupees
for every day during
which  the  breach
continues, after receipt
of written notice from
the Commissioner or
any municipal officer
duly authorised in that
behalf to discontinue the
breach,

(c) in addition to the
imposition of  such
penalty, be required to
remedy the mischief so
far as lies in his power.”.

(7) In Schedule A,-

(1) in Chapter XI, in section 2, in
sub-section (2), in clause (c),
for the words “shall, on
conviction, be punished with
fine which may extend to
twenty rupees”, the words
“shall be liable to pay a
penalty of minimum five
hundred rupees, which may
extend to fifty thousand
rupees” shall be substituted;
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(2) in Chapter XIV, in section
26, in sub-section (4), for the
words “shall be punished
with fine which may extend,
on a first conviction to one
hundred rupees and, on a
second or subsequent
conviction to a sum
amounting to double the
amount of the fine imposed
on the last preceding
conviction”, the words “shall
be liable to pay a penalty of
five thousand rupees on a
first contravention and, on a
second or subsequent
contravention, a  further
penalty of one hundred
rupees for every day during
which the contravention
continues” shall be
substituted;

(3) in Chapter XIX,-

(i) in section 1,-

(a) in clause (b), for the
words “shall be
punished, for each such
offence, with fine
which may extend to
the amount mentioned
in that behalf in the
second column of the
said table”, the words
“shall be liable to pay
for each such
contravention
mentioned in that
behalf, a penalty of five
hundred rupees” shall
be substituted;

(b) the second column of
the table shall be
deleted;

(c) for the existing
marginal  note, the
following marginal note
shall be substituted,
namely:-

“Certain
contraventions liable
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to penalty.”;

(i1) in section 2, -

(A) the words “after being
convicted of ” shall be
deleted;

(B) for clauses (a) and (b),
the following clauses
shall be substituted,
respectively, namely:

“(a)  contravenes
any provisions of
the rules, sub-rules
and clauses
mentioned in the
first column of the
following table or

any regulation
made thereunder;
or

(b) fails to comply
with any
requisition

lawfully made
upon him under
any of the said

sections, sub-
sections or clauses
continues to

contravene the said
provisions or to
neglect to comply
with  the  said
requisition, or fails
to  remove or
rectify any work or
thing done in
contravention  of
the said provision,
as the case may be
shall be liable to
pay, for each day
that he continues to
contravene, a
penalty of one
hundred rupees.”;
(C) the second column of
the table shall be
deleted;
(D) for existing marginal
note, the following
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marginal note shall be
substituted, namely:-
“Continuing
contraventions.”.

(8) In Appendix II,-

(1) for the title “Fine which may
be imposed”, the title
“penalty which may be
imposed” shall be substituted.

(i1) the second column of the
table in Part I and Part II shall
be deleted.

1962

Guj.
XXIII

The  Gujarat
Industrial

Development
Act, 1962.

(1) In section 35, in sub-section (4),
for the words “shall, on
conviction, be punished with
fine which may extend to two
hundred rupees for every day”,
the words” shall be liable to pay
a penalty of ten thousand rupees
for every day” shall be
substituted.

(2) In section 36,-

(a) in sub-section (1), for
the words “shall, on
conviction, be punished
with fine which may
extend to ten thousand
rupees, and in the case
of a continuing
contravention, with a
further fine which may
extend to five hundred
rupees for every day
during  which  such
offence continues after
conviction for the first
commission of the
offence”, the words
“shall be liable to pay a
penalty of fifty thousand
rupees and in case of
continuing
contravention, with a
further penalty of five
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hundred rupees for
every day during which
such contravention
continues after
contravention for the
first commission” shall
be substituted;

(b) in sub-section (2), for
the words “shall, on
conviction, be punished
with fine which may
extend to five thousand
rupees.”, the words
“shall be liable to pay a
penalty of twenty-five
thousand rupees” shall
be substituted.

(3) In section 52, for the words
“shall, on conviction, be
punished with imprisonment for
a term which may extend to six
months, or with fine which may
extend to one thousand rupees
or with both”, the words “shall
be liable to pay a penalty of fifty
thousand rupees” shall be
substituted.

(4) In section 52A, for the words
“shall, on conviction, be
punished with imprisonment
for a term which may extend to
three months or with fine
which may extend to five
hundred rupees or with both”,
the words “shall be liable to
pay a penalty of twenty-five
thousand rupees” shall be
substituted.

(5) In section 52B, for the words
“shall, on conviction, be
punished with imprisonment
for a term which may extend to
three months or with fine
which may extend to five
hundred rupees or with both”,
the words “shall be liable to
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pay a penalty of twenty-five
thousand rupees” shall be
substituted.

(6)In section 52C, for the words
“shall, on conviction, be
punished with fine which may
extend to one thousand
rupees”, the words “shall be
liable to pay a penalty of
fifteen thousand rupees” shall
be substituted.

2019 | Guj.22 | The Gujarat | (1) In Schedule II, under item A, in
Domestic column (4),-

Water Supply | (§) for the words “Fine not

(Al’crztggtllgfl) exceeding rupees 2,000/-, Fhe

words ‘“Penalty not exceeding

five thousand rupees” shall be
substituted;

(i1) for the words “Fine not

exceeding rupees 3,000/-”, the

words “Penalty not exceeding

seven thousand rupees” shall be
substituted.

1953 | Bom. XL | The Gujarat | (1) In section 17A, for the words

Labour
Welfare Fund
Act, 1953,

“shall, on conviction, be
punishable with imprisonment
which may extend to six
months or with fine which may
extend to one thousand rupees
or with both”, the words “shall
be liable to pay a penalty of
two lakh rupees” shall be
substituted.

(2) In section 17B, for the words
“shall, on conviction, be
punishable with imprisonment
which may extend to six
months or with fine which may
extend to one thousand rupees
or with both”, the words “shall
be liable to pay a penalty of
five lakh rupees” shall be
substituted.

(3) In section 17C ,-




34

(1) for clause (a), the following
clause shall be substituted,
namely: -

“(a) for the first
contravention, penalty of
fifty thousand rupees;
and”;

(i1) for clause (b), the following
clause shall be substituted,

namely: -
“(b) for a second or
subsequent
contraventions, of

penalty  which may

extend to one lakh
rupees.”;

(iii) the proviso below clauses

(a) and (b) shall be deleted.

(4) After section 17E, the following

section shall be inserted, namely: -
“17F. Composition of
offence. — (1) In the event of
contravention of any provision
of the Act or the rules, the State
Government may authorize, by
notification in the Official
Gazette any officer to accept
such amount from the defaulter
as may be specified in such
notification to permit the
compounding of the said
contravention under the said
sections.
(2) On payment of such sum as
may be determined by the
officer appointed under sub-
section (1), no further
proceedings shall be taken
against the accused person in
respect of the said offence and
any proceeding, if already
taken, shall stand abated.”.

(5) In section 19,-
(1) in sub-section (2), after
clause (j), the following
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clause shall be inserted,
namely: -

“(ja) to notify inspectors for
the recovery of penalties
and Appellate Authority
thereon.”

(i1) in sub-section (2A), for the
words “shall be punishable
with fine not exceeding two
thousand rupees, and when
the offence is a continuing
one, with a daily fine not
exceeding one hundred
rupees during the
continuance of the offence”,
the words “shall be liable to
pay a penalty of two lakh
rupees and when the
contravention is continuing
one, with a daily penalty of
one thousand rupees during
the continuance of the
contravention”  shall  be
substituted.

1947

Bom. XI

The  Gujarat
Industrial
Relations Act,
1946.

(1) In section 101, in sub-section

)

(3), for the words and figures
“shall, on conviction, be
punishable with fine which may
extend to Rs. 5,000” the words
“shall be liable to pay a penalty
of fifty thousand rupees” shall
be substituted.

For section 102, the following
section shall be substituted,
namely:-

“102. Penalty for declaring
illegal lock-out or illegal
closure.-Any employer who has
commenced a lock-out or a
closure which a Labour Court
holds or the Industrial Court has
declared to be illegal shall, on
contravention, be liable to a
penalty of 60 days wages drawn
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by each workman in the case of
the lock-out or the closure, as the
case may be, being continued
after the lapse of forty-eight
hours after it has been held or
declared to be illegal, with an
additional penalty of five
thousand rupees for every day
during which such lock-out or
closure continues after such
contravention.”.

(3) In section 103, for the words and

figures “shall, on conviction, be
punishable with fine, which may
extend to Rs. 10 and in the case
of his continuing on strike or on
stoppage, as the case may be,
after the lapse of forty-eight
hours after it is held or declared
to be illegal, with an additional
fine which may extend to Re. 1
per day for every day during
which such strike or stoppage
continues after such convicted
subject to a maximum of Rs.
50.”, the words “shall be liable
to pay a penalty of two hundred
rupees per day by each
workman but not exceeding
fifty thousand rupees in
aggregate in the case of his
continuing on  strike or
stoppage, as the case may be
being continued after the lapse
of forty-eight hours after it has
been held or declared to be
illegal” shall be substituted.

(4) In section 104,-

(a) for the words and figures
“shall, on conviction, be
punishable with
imprisonment of either
description for a term which
may extend to three months,
or with fine or with both”,
the words “shall be liable to
pay a penalty of fifty
thousand rupees” shall be
substituted;

(b) the proviso thereunder shall




be deleted.

(5) In section 105, for the words and
figures “shall, on conviction, on
a complaint made by the party
who gave the information or
produced the document in such
proceeding be punishable, with
fine which may extend to Rs.
1,000 the words “‘shall be liable
to pay a penalty of fifty
thousand rupees on a complaint
made by the party who gave the
information or produced the
document in such proceeding”
shall be substituted.

(6) In section 106,-

(1) in sub-section (1), for the
words and figures “shall, on
conviction, be punishable with
fine which may extend to
Rs.5,000”, the words “shall be
liable to pay a penalty of two
lakh  rupees”  shall  be
substituted;

(i) in sub-section (2), for the
words and figures ‘“shall on
conviction, be punishable with
imprisonment ~ which  may
extend to three months, or for
every day on which the
contravention continues with
fine which may extend to
Rs.5,000, or with both” the
words “shall be liable to pay a
penalty of two lakh rupees”
shall be substituted.

(i11) in sub-section (3), for the
words “The Court convicting”
the words “The authority
imposing penalty” shall be
substituted.

(7) In section 106A, for the words
and  figures  “shall, on
conviction, be punishable with
fine which may extend to fifty
rupees and in the case of
continuing failure with an
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additional fine which may
extend to fifty rupees for every
day during which such failure
continues”, the words “shall be
liable to pay a penalty of two
lakh  rupees”  shall  be
substituted.

(8) In section 106B, for the words
“shall, on conviction, be
punishable with fine which may
extend to fifty rupees and in the
case of a continuing failure,
with an additional fine which
may extend to fifty rupees for
every day during which such
failure continues”, the words
“shall be liable to pay a penalty
of two lakh rupees” shall be
substituted.

(9) In section 107, for the words and
figures “shall, on conviction, be
punishable with fine which may
extend to Rs. 500 and in the case
of a continuing contravention of
such standing order, with an
additional fine which may
extend to Rs. 125 per day for
everyday”, the words “shall be
liable to pay a penalty of fifty
thousand rupees and in the case
of a continuing contravention of
such standing order, with an
additional penalty which may
extend to one thousand rupees
per day for every day” shall be
substituted.

(10) In section 108, for the words
and figures “shall on conviction,
be punishable with fine which
may extend to Rs.500”, the
words “shall be liable to pay a
penalty of fifty thousand
rupees” shall be substituted.

(11) In section 109, for the words
and figures “shall on conviction,
if no other penalty is elsewhere
provide by or under this Act for
such contravention be
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punishable with fine which may
extend to Rs. 100 and, in the
event of such person having
been previously convicted of an
offence under this Act or any
rule made thereunder with fine
which may extend to Rs. 2007,
the words “shall be liable to pay
a penalty of fifty thousand
rupees, if no other penalty is
elsewhere provided by or under
this Act or any rules made there
under, for such contravention”
shall be substituted.

(12) After section 118A, the
following section shall be
inserted, namely: -

“118AA. Composition of
offence. — (1) In the event of
contravention of any
provision of the Act or the
rules, the State Government
may authorise, by
notification in the Official
Gazette, any officer to accept
such amount from the
defaulter as may be specified
in such notification to permit
the compounding of the said
contravention under the said
sections.

(2) On payment of such sum
as may be determined by the
officer appointed under sub-
section (1), no further
proceedings shall be taken
against the accused person in
respect of the said offence

and any proceeding, if
already taken, shall stand
abated.”.
10 | 2019 Guj. 4 The  Gujarat | (1) For section 29, the following

Shops and section shall be substituted,

Establishments namely: -

(Regulation of

Employment “29. Penalty for contravention

and Conditions
of Service)
Act, 2019.

of the provisions of the Act.-
Whoever  contravenes  the
provisions of this Act or the
rules made thereunder shall, if
no other penalty is elsewhere
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provided by or under this Act for
such contravention, be liable to a
penalty which may extend to
fifty thousand rupees:

Provided that, the total
amount of penalty shall not
exceed two thousand rupees per
worker employed.”.

(2) In section 32,-

(1) in sub-section (1), for the
words “shall, on conviction, be
punished with fine which may
extend to fifty thousand
rupees”, the words “be liable to
a penalty of fifty thousand
rupees” shall be substituted;

(i1) for sub-section (2), the
following sub-section shall be
substituted, namely:-

“(2)  Whoever, wilfully
refuses to produce on the
demand of an Inspector any
register or other document
kept in pursuance of this Act
or the rules made thereunder
or prevents or attempts to
prevent or does anything
which he has reason to
believe to prevent any person
from appearing before, or
being examined by, an
Inspector acting in pursuance
of his duties under this Act,
shall be liable to pay a
penalty of fifty thousand
rupees:

Provided that, total amount
of penalty shall not exceed
two thousand rupees per
worker employed.”.

(3) In section 33,-
(1) for sub-section (2), the
following sub-section shall be
substituted, namely: -
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“(2) The court of a Judicial
Magistrate of the First Class
shall try any offence
punishable under this Act or
the rules made thereunder.”;

(i1)) for sub-section (3), the
following sub-section shall be
substituted, namely: -

“3) “Notwithstanding
anything contained in the
Bharatiya Nagarik Suraksha
Sanhita, 2023 (46 of 2023) a
Judicial Magistrate of First
Class may impose penalties
prescribed under this Act.”.

11

1958

Bom. XL

The  Gujarat

Electricity
Duty
1958.

Act,

(1)In section 9, for the words “shall,
on conviction, be punished with
fine which may extend to ten
thousand rupees”, the words
“shall be liable to pay a penalty
of ten thousand rupees” shall be
substituted.

(2) After section 10, the following
section shall be inserted,
namely: -

“10A. Composition of
offence. — (1) In the event of
contravention  of  any
provision of the Act or the
rules, the State Government
may authorise, by
notification in the Official
Gaczette any officer to accept
such amount from the
defaulter as may Dbe
specified in such
notification to permit the
compounding of the said
contravention under the said
sections.

(2) On payment of such sum as
may be determined by the
officer appointed under sub-
section (1), no further
proceedings shall be taken
against the accused person in
respect of the said offence
and any proceeding, if
already taken, shall stand
abated.”.
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STATEMENT OF OBJECTS AND REASONS

The corner stone of democratic governance lies in the Government
trusting its own people and institutions. A web of outdated rules and regulations
causes trust deficit. It is therefore, necessary to redefine the regulatory landscape

of the laws under the Ease of Living and Ease of Doing Business reforms.

Reducing compliance burden gives impetus to business process
reengineering and improves Ease of living of people and for that purpose, State
Government is keen to take series of measures such as simplifying, digitising
and rationalising compliances to achieve these goals. State of Gujarat has been
a preferred global investment destination since many years by boosting investor
confidence. The fear of imprisonment for minor offences is a major factor
hampering the growth of the business ecosystem and individual confidence. The
Government is therefore, considering decriminalisation of number of minor
offences by replacing them with monetary penalties. By taking such measures,
the Government is striving hard to make lives and businesses easier and reduce

the burden on courts.

In view of above, certain provisions of the Gujarat Co-operative
Societies Act, 1961, the Gujarat Agricultural Produce and Marketing
(Promotion and Facilitation) Act, 1963, the Gujarat Town Planning and Urban
Development Act, 1976, the Gujarat Municipalities Act, 1963, the Gujarat
Provincial Municipal Corporations Act, 1949, the Gujarat Industrial
Development Act, 1962, the Gujarat Domestic Water Supply (Protection) Act,
2019, the Gujarat Labour Welfare Fund Act, 1953, the Gujarat Industrial
Relations Act, 1946, the Gujarat Shops and Establishments (Regulation of
Employment and Conditions of Service) Act, 2019 and the Gujarat Electricity
Duty Act, 1958 are sought to be amended.

The Bill seeks to achieve the aforesaid objectives.

BALVANTSINH RAJPUT,
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MEMORANDUM REGARDING DELEGATED LEGISLATION

This Bill provides for delegation of legislative powers in the following

respects:-

Clause 1.- Sub-clause (2) of this clause empowers the State Government to
appoint, by notification in the Official Gazette, the date on which the Act

shall come into force.

Clause 3. — (1) New section 149A in the Gujarat Co-operative Societies Act,
1961 proposed to be inserted by para (13) of entry 1 of the Schedule
empowers the State Government to authorise, by notification in the
Official Gazette, any officer to accept such amount from the defaulter as
may be specified in such notification to permit the compounding of the

contravention, as mentioned in said section 149A.

(1) New section 105A in the Gujarat Town Planning and Urban
Development Act, 1976 proposed to be inserted by para (5) of entry 3 of
the Schedule empowers the State Government to authorise, by notification
in the Official Gazette, any officer to accept such amount from the
defaulter as may be specified in such notification to permit the

compounding of the contravention, as mentioned in said section 105A.

(111) New section 269A in the Gujarat Municipalities Act, 1963 proposed
to be inserted by para (42) of entry 4 of the Schedule empowers the State
Government to authorise, by notification in the Official Gazette, any
officer to accept such amount from the defaulter as may be specified in
such notification to permit the compounding of the contravention, as

mentioned in said section 269A.

(iv) New section 402A in the Gujarat Provincial Municipal Corporations
Act, 1949 proposed to be inserted by para (5) of entry 4 of the Schedule
empowers the State Government to authorise, by notification in the
Official Gazette, any officer to accept such amount from the defaulter as
may be specified in such notification to permit the compounding of the

contravention, as mentioned in said section 402A.
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(v) New section 17F in the Gujarat Labour Welfare Fund Act, 1953 proposed to
be inserted by para (4) of entry 8 of the Schedule empowers the State
Government to authorise, by notification in the Official Gazette, any officer
to accept such amount from the defaulter as may be specified in such
notification to permit the compounding of the contravention, as mentioned

in said section 17F.

(vi) New section 118AA in the Gujarat Industrial Relations Act, 1946 proposed
to be inserted by para (12) of entry 9 of the Schedule empowers the State
Government to authorise, by notification in the Official Gazette, any officer
to accept such amount from the defaulter as may be specified in such
notification to permit the compounding of the contravention, as mentioned

in said section 118AA.

(vii) New section 10A in the Gujarat Electricity Duty Act, 1958 proposed to be
inserted by para (2) of entry 11 of the Schedule empowers the State
Government to authorise, by notification in the Official Gazette, any
officer to accept such amount from the defaulter as may be specified in
such notification to permit the compounding of the contravention, as

mentioned in said section 10A.

The delegation of legislative powers, as aforesaid, is necessary and is of

a normal character.

Dated the 26 August, 2025. BALVANTSINH RAJPUT.
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ANNEXURE

EXTRACT FROM THE GUJARAT CO-OPERATIVE SOCIETIES ACT,
1961

(Guj. X of 1962)

147. (1) It shall be an offence under this Act, if-

(a) any person makes a declaration referred to in section 23 which he knows or has

reason to believe to be false;

(aa) if the officer or officers authorized under sub-section (3) of Section 33 fail to

discharge the functions as provided in the said section;

(aaa) if the officer authorized under sub-section (2) of Section 41A fails to discharge

the functions as provided in the said section;

(b) XXX XXX XXX

(c) any employer or any director, manager, secretary or other officer or agent acting
on behalf of such employer without sufficient cause, falls to comply with sub-

section (2) of section 50;
(d)to (g) XXX XXX XXX

(g-1) a committee of a society or a member thereof falls to comply with the

provisions of section 75A ;

(h) a committee of a society, or an officer or member thereof, falls to comply with

the provisions of sub-section (2). (3) or (4) of section 77;
(1) to () XXX XXX XXX

(k) a committee of a society with a working capital of fifty thousand rupees or more,
or any officer or a member thereof falls without any reasonable excuse to comply
with orders made under section 82 or to give any notice, or to send any return or
document, do or allow to be done anything, which the committee, officer or member

is by this Act required to give, send, do or allow to be done;
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(1) a committee of a society or an officer or member thereof wilfully neglects or
refuses to do any act, or to furnish any Information required for the purposes of this

Act by the Registrar or other person duly authorised by him in writing in this behalf;
(m) XXX XXX XXX

(n) an officer or a society falls to comply with the order made by the Registrar under

section 83;

(n-a) any person willfully or without any reasonable excuse disobeys any summons,

requisition or lawful written order issued under the provisions of this Act;

(o) an officer, member, agent or servant of a society falls to comply with the

requirements of sub-section (4) of section 84 ;
(0-a) to (s) XXX XXX XXX

(2) XXX XXX XXX

148. (1) Every employer or officer, member, agent or servant of a society, or any
other person, who commits an offence under section 147 shall, on conviction, be

punished, -

(a) If it is an offence under clause (a) of that section, with simple imprisonment
which may extend to six months or with fine which may extend to five thousand

rupees or both;

(aa) if it is an offence under clause (aa) of that section, with fine which may extend

to five thousand rupees;

(aaa) if it is an offence under clause (aaa) of that section, with fine which may

extend to five thousand rupees;

(b) XXX XXX XXX
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(c) If it is an office under clause (c) of that section, with imprisonment for a term
which may extend to one month, or with fine which may extend to fifty thousand

rupees or with both;
(d) to (g) XXX XXX XXX

(g-1) If it is an offence under clause (g-1) of that section, with imprisonment for a
term which may extend to six months or with fine which may extend to five

thousand rupees or with both;

(h) If it is an offence under clause (h) of that section, with fine which may extend

to two thousand and five hundred rupees;
(1) to (j) XXX XXX XXX

(k) if it is an offence under clause (b) of that section, with fine which may extend

to five thousand rupees;

(1) If it is an offence under clause (1) of that section, with imprisonment for a term
which may extend to one month, or with fine which may extend to five thousand

rupees, or with both;
(m) XXX XXX XXX

(n) If it 1s an offence under clause (n) of that section, with imprisonment for a term
which may extend to one year, or with fine which may extend to ten thousand

rupees, or with both;

(n-(1)) if it 1s an offence under clause (n-a) of that section, with imprisonment for a
term which may extend to six months or with fine which may extend to one

thousand rupees or with both;

(o) If it is an offence under clause (0) of that section, with fine which may extend

to five thousand rupees;
(0-(1)) to (s) XXX XXX XXX

2) XXX XXX XXX
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ANNEXURE

EXTRACT FROM THE GUJARAT AGRICULTURAL PRODUCE AND
MARKETING (PROMOTION AND FACILITATION) ACT, 1963

(Guj. 20 of 1964)

36. () Whoever without holding a licence uses any place in a market area for the
purchase or sale of any agricultural produce or operates in a market area or any part
thereby contravenes the provisions of section 6 or section 8 shall, on conviction, be

punished-
(1) for a first offence, with fine which may extend to five hundred rupees.

(i1) for second offence of the nature with fine which may extend to one thousand

rupees, and

(ii1) for any subsequent offence of the same nature, with imprisonment which may

extend to one month and fine which may extend to one thousand rupees:

Provided that in absence of special and adequate reasons to the contrary
mentioned in the judgment of the Court the fine for the first offence shall not be
less than one hundred rupees and for the second or any subsequent offence shall not

be less than five hundred rupees.
2) XXX XXX XXX

43. Any police officer may arrest any person committing in his view any offence
against any provision of this Act or any rule or bye-law made thereunder, if the
name and address of such person be unknown to him and he declines to give his
name and address on demand, or gives a name and address the accuracy of which
such officer has reason to doubt and such person may be detained at the police

station until his correct name and address has been ascertained.
(2) XXX XXX XXX

43A. (1) The market committee may accept a sum of money as decided by it from
any person who has contravened any of the provisions of this Act, the rules or the

bye-laws, made thereunder by way of compounding of such offence where the
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offence consists of the failure to payor the evasion of any fee, user charge, or other
amount leviable and recoverable under this Act, the rules or the bye-laws in addition
to the fee, user charge or other amount so leviable and recoverable, a sum of money
not less than the amount of the fee or other amount and not more than two times

the amount of fee or other amount.

(2) XXX XXX XXX

59. (1) and (2) XXX XXX XXX Rules.

(3) Any rule made under this Act may provide that any contravention thereof or any
of the conditions of any licence issued or renewed thereunder shall, on conviction
be punishable with imprisonment which may extend to one month or with fine

which may extend to five hundred rupees or both.

(4) to (6) XXX XXX XXX

ANNEXURE

EXTRACT FROM THE GUJARAT TOWN PLANNING AND URBAN
DEVELOPMENT ACT, 1976

( President’s Act No. 27 of 1976)

35. (1) Any person who, whether at his own instance or at the instance of any other  penalty for

unauthorised
development
or use or

(a) to (c) XXX XXX XXX continuance
or retention
of the use
without
permission.

person commences, undertakes or carries out development-

(d) In contravention of any modification made in such permission, shall, on
conviction, be punished with fine which may extend to fifty thousand rupees and
in the case of a continuing offence with a further fine which may extend to one
thousand rupees for every day during which the offence continues after conviction

for the first offence.
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(2) Any person who continues to use or allows the use of any land or building or
work in contravention of the provisions of a development plan without being
allowed to do so under section 29 or where the continuance of such use has been
allowed under that section, continuance such use after the period for which the use
has been allowed, or without complying with the terms and conditions under which
the continuance of such use is allowed, shall, on conviction, be punished with fine
which may extend to ten thousand rupees, and in the case of a continuing offence,
with a further fine which may extend to one thousand rupees for every day during

which such offence continues after conviction for the first offence.
36. (1) to (5) XXX XXX XXX

(6) Any person prosecuted under clause (a) of sub-section (5) shall, on conviction,
be punished with fine which may extend to fifty thousand rupees and in the case of
a continuing offence, with a further fine which may extend to one thousand rupees
for every day during which such offence continues after conviction for the first

offence.

98. Whoever does any work in contravention of clause (a), or any condition
imposed under clause (b), of sub-section (1) of section 49 shall, on conviction, be
punished with fine which may extend to five thousand rupees and the court shall,
in such order of conviction, direct that if such contravention continues after the date
of the order of conviction, a fine not exceeding one hundred rupees per day for the
period during which the contravention continues shall be recovered from the person

so convicted :

Provided that in the absence of special and adequate reasons to the contrary
to be mentioned in the judgment of the Court, the fine shall not be less than five
hundred rupees and in the case of a continuing contravention, the fine shall not be

less than fifty rupees, per day.
111. (1) XXX XXX XXX

(2) Any person who obstructs the entry of a person empowered or authorised under
this section to enter into or upon any land or building or molests such person after

such entry shall, on conviction, be punished with imprisonment for a term which
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may extend to one year or with fine which may extend to one thousand rupees or

with both.

ANNEXURE
EXTRACT FROM THE GUJARAT MUNICIPALITIES ACT, 1963

(Guj. 34 of 1964)

115. (1) Whenever the title of any person primarily liable for the payment of a tax
on buildings or land or both to or over such buildings or land or both is transferred,
the person whose title is so transferred and the person to whom the same is
transferred shall, within three months after execution of the instrument of transfer,
or after its registration if it be registered, or after the transfer is effected, if no

instrument be executed, give notice of such transfer in writing to the Chief Officer.

(2) In the event of the death of any person primarily, liable as aforesaid the person
to whom the title of the deceased shall be transferred as heir or otherwise, shall give
notice of such transfer to the Chief Officer within one year from the death of the

deceased.

(3) If the person liable to give the notice referred to in subsection (1) or sub-section
(2) fails to give such notice he shall be punished with fine which may extend to

fifty rupees.

149. (1) Every person intending to lay out or make any new street, shall give notice,
in writing thereof to the Chief Officer and shall furnish plans and sections showing
the intended level, means of drainage, direction and width of such street, and such
other particulars as may be required by the bye-laws in force in this behalf; and
save as hereinafter provided, the level, means of drainage, direction and width of

every such street shall be fixed or approved by the Executive Committee.
(2) XXX XXX XXX
(3) If-

(a) within one month from the receipt of the notice given under sub-section (1) the

Executive Committee has neither-
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(1) passed orders and served notice thereof either fixing or disapproving the
proposals submitted under sub-section (1) with regard to level, means of drainage,

direction and width of the street; nor

(i1) under sub-section (2) issued any provisional order or demand for further

particulars, or

(b) the Executive Committee, having issued such demand for and having received
in accordance with the demand such further particulars, has issued no further orders
within one month from the receipt of such particulars, then within a period of one
year from the date on which the person giving notice under sub-section (1) becomes
entitled to lay out or make the street, the street may be laid out and made, in such
manner as may have been specified in the notice under sub-section (1) and as is not
inconsistent with any provision of this Act or of any bye-law for the time being in

force thereunder.

(4) Whoever lays out or makes any such street either without giving the notice
required by sub-section (1) or, except in accordance with the provisions of sub-
section (3), without awaiting or otherwise than in accordance with the instructions
issued by the Executive Committee, or in any manner contrary to the provisions of
this Act or of any bye-law in force thereunder, shall be punished with fine which
may extend to one thousand rupees; and the Executive Committee may cause any
street so laid out or made to be altered and, any building constructed in such street
to be altered or removed and the expense thereby incurred shall be paid to it by the
offender, and shall be recoverable in the same manner as an amount claimed on

account of any tax recoverable under Chapter [X.
150. (1) and (2) XXX XXX XXX

(3) (a) Except under the provisions of section 176 no person shall construct or
reconstruct any portion of any building within the regular line of the public street

without the permission of the Chief Officer under section 155.

(b) Where the Chief Officer refuses permission to construct or reconstruct any
building in any area within the regular line of the public street, such area shall on

the expiry of a period of one year from the date on which permission was so refused
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or before the expiry of the said period, with the approval of the municipality be
added to the street and shall thenceforth be deemed part of the public street and

shall be vested in the municipality.

(c) Compensation, the amount of which shall in case of dispute be ascertained and
determined in the manner provided in section 268, shall be paid by the municipality
to the owner of any land, added to a street under clause (b) for the value of the said
land, and to the owner of any building for any loss, damage or expense incurred by
such owner in consequence of any action taken or order passed by the Chief Officer

under this sub-section:

Provided that no such compensation shall be payable in cases to which

section 182 applies.

(4) Whoever contravenes the provisions of sub-section (3) shall be punished with
fine which may extend to three thousand rupees and, in the case of a continuing
contravention, with an additional fine which may extend to twenty rupees for every
day during which such contravention continues after the conviction for the first

such contravention, and the Chief Officer may-
(a) direct that the building be stopped, and

(b) with the previous sanction of the Executive Committee, by written notice,
require such building or portion thereof to be altered or demolished in accordance

with the provisions of such notice.

153. (1) The external roofs and walls of buildings constructed or renewed after the
coming into force of this Act, shall not be made of grass, wood, cloth, canvas,
leaves, mats or other inflammable material except with the written consent of the
Chief Officer which may be given either specially in individual cases, or generally

in respect of any area specified therein.

(2) The Chief Officer may at any time by written notice require the owner of any
building which has an external roof or wall made of any material as aforesaid, to
remove such roof or wall within such reasonable time as shall be specified in the

notice whether such roof or wall was or was not made before the time at which this
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Act came into force, and whether it was made with or without the consent of the

Chief Officer.
3) XXX XXX XXX

(4) Whoever without such consent as is required by sub-section (1), makes, or
causes to be made, or in disobedience to the requirements of a notice given under
sub-section (2) suffers to remain, any roof or wall of such material as aforesaid,
shall be punished with fine which may extend to one hundred rupees, and with
further fine which may extend to ten rupees for every day on which the offence is
continued unless the offence ceases to continue before the expiry of seven days

from the date of the first conviction.

155. (1) Before beginning to construct any building or to alter externally or add to
any existing building, or to construct or reconstruct any projecting portion of a
building in respect of which the Executive Committee is empowered by section 151
to enforce a removal or set back, or to construct or reconstruct which the Chief
Officer is empowered by section 150 to give permission, the person intending so to
construct, alter, add or reconstruct shall give to the Chief Officer notice thereof in
writing and shall furnish to him at the same time, if required by a bye-law or by
special order of the State Government to do so, a plan certified by a qualified person
recognised by the municipality for the purpose and showing the levels, at which the
foundation and lowest floor of such building are proposed to be laid, by reference
to some level known to the Chief Officer, and all information required by the bye-
laws or demanded by the Chief Officer regarding the limits, design, ventilation and
materials of the proposed building, and the intended situation and construction of
the drains, sewers, privies, water-closets, and cesspools, if any, to be used in
connection therewith, and the location of he building with reference to any existing

or projected streets, and the purpose for which the building will be used.
(2) to (4) XXX XXX XXX

(5) A work proposed in a notice given under sub-section (1) may be proceeded with

in the manner specified in such notice, provided such manner is not inconsistent
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with any provision of this Act or of any bye-law for the time being in force

thereunder in the following cases, namely-

(a) in case of the Chief Officer within one month from the receipt of the notice

given under sub-section (1) has neither-

(1) passed orders under sub-section (2) and served notice thereof in respect

of the intended work; nor

(i1) issued under sub-section (4) any provisional order or any demand for

further particulars;

(b) in case the Chief Officer having issued such demand for and having received
such further particulars, has issued no further orders within one month from the

receipt of such particulars.

(6) No person who becomes entitled under sub-section (2) or (5) to proceed with
any intended work of which notice is required by sub-section (1) shall commence
such work after the expiry of the period of one year from the date on which he first
became entitled so to proceed therewith, unless he shall have again become so
entitled by a fresh compliance with the provisions of sub-sections (1) to (5). And
no person to whom permission to erect or alter or add to any building has been
granted by the municipality under section 96 of the Bombay District Municipal Act,
1901, on of that Act as adapted and applied to the Saurashtra area on under section
123 of the Bombay Municipal Boroughs Act, 1925 or of that Act as adapted and
applied to the Saurashtra area or that Act as extended to the Kutch area shall be
entitled to commence such work after the expiry of one year from the date on which

this Act comes into force.

(7) Whoever begins any construction, alteration, addition or reconstruction without
giving the notice required by sub-section (1) or without furnishing any plan,
information or particulars required by or under this section, or except as provided
in subsection (5), without awaiting or in any manner contrary to such legal orders
of the Chief Officer as may be issued under this section or contrary to the provisions
of sub-section (5) or (6) or in any other respect contrary to the provisions of this

Act or of any bye-law in force thereunder, shall be punished with fine which may
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extend to an amount to fifty percent of the cost of the construction, alteration,
addition, or reconstruction, as the case maybe, or one thousand rupees, whichever
is greater and in the case of a continuing contravention of any of the aforesaid
provisions, he shall be liable to an additional fine which may extend to an amount
upto one percent of the cost or ten rupees, whichever is greater, for each day during
which such contravention continues after conviction for the first such

contravention; and the Chief Officer may-

(a) direct that the construction, alteration, addition or reconstruction be stopped,

and

(b) upon a conviction being obtained under sub-section (7), by written notice
require such construction, alteration, addition or reconstruction to be altered or

demolished in accordance with the provisions of such notice.
(8) XXX XXX XXX
157. (1) to (4) XXX XXX XXX

(5) Whoever contravenes the provisions of this section or fails to comply with any
order or requisition made thereunder shall be punished with fine which may extend
to five hundred rupees, and in the case of a continuing contravention or non-
compliance, with an additional fine which may extend to ten rupees for every day
during which such contravention or non-compliance continues after the conviction

for the first such contravention or non-compliance.

170. The Executive Committee may by written notice require that any sewer, drain,
privy, water- closet, urinal, house-gully or cesspool on any land within a municipal

borough, constructed, rebuilt or unstopped-
(a) after such land became part of a municipal borough, and

(b) either without the consent or contrary to the orders, directions or general
regulations or bye-laws, of the municipality, or contrary to the provisions of any
enactment in force at the time when it was so constructed, rebuilt or unstopped,
shall be demolished, amended or altered, as it may deem fit, by the person by whom

it was so constructed, rebuilt or unstopped; and every person so constructing,
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rebuilding or unstopping any such sewer, drain, privy, water-closet, urinal, house-
gully or cesspool, whether he does or does not receive such notice or does not
comply therewith, shall, in addition to any penalty to which he may be liable on
account of such non- compliance, be punished with fine which may extend to one

hundred rupees.

171. (1) If any person, without the written consent or permission of the Chief
Officer first obtained or in contravention of any conditions imposed or prescribed
under this Act, makes or empties or causes to be made or to empty any drain into
or out from any of the sewer as or drains vested in a municipality, he shall on
conviction be punished with fine which may extend to one hundred rupees, and the
Chief Officer may by written notice require such person to demolish alter, remake,

or otherwise deal with such drain as he may think fit.
(2) (a) XXX XXX XXX

(b) Any person who constructs or reconstructs any building in contravention of
clause (a) shall, on conviction, be punished with fine which may extend to one

hundred rupees.
176. (1) and (2) XXX XXX XXX
(3) (a) XXX XXX XXX

(b) Any such owner or occupier putting up any projection as aforesaid without such
permission or in contravention of such permission or orders, shall be punished with
fine which may extend to one hundred rupees; and if any such owner or occupier
fails to remove any projection in respect of which he has been convicted under this
section, he shall be punished with further fine which may extend to ten rupees for

each day on which such failure or neglect continues.
(4) XXX XXX XXX

184. (1) Whoever displaces, takes up, or makes any alteration in the pavement,
gutter, flags or other materials of any public street, or the fences walls, or posts
thereof, or any municipal lamp, lamp-post, bracket, water-post, hydrant, or other

such municipal property therein, without the written consent of the Chief Officer
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or other lawful authority, shall be punished with fine which may extend to two

hundred rupees.
() XXX XXX XXX
185. (1) Whoever in any area after it has become a municipal borough,

(a) shall, have built or set up, or shall build or set up, any wall, or any fence, rail,
post, stall, verandah, platform, plinth, step or any projecting structure or thing or

other encroachment or obstruction, or

(b) shall deposit or cause to be placed or deposited any box, bale, package or

merchandise, or any other thing,

in any public place or street or in or over or upon any open drain, gutter, sewer or
aqueduct in such place or street shall be punished with fine which may extend to
fifty rupees and with further fine which may extend to ten rupees for every day on
which such projection, encroachment, obstruction or deposit continues after the

date of first conviction for such offence.
(2) XXX XXX XXX

(3) Whoever, not being duly authorised in that behalf, removes earth, sand or other
material from, or makes any encroachment in or upon any open space which is not
private property, shall be punished with fine which may extend to two hundred
rupees, and, in the case of encroachment, with further fine which may extend to
twenty rupees for every day on which the encroachment continues after the date of

first conviction for such offence.
(4) and (5) XXX XXX XXX
186. (1) XXX XXX XXX

(2) Whoever contravenes any of the provisions of this section shall be punished
with fine which may extend to one hundred rupees, and with further fine which may
extend to twenty rupees for every day, or night, as the case may be, on which such

contravention continues, after the date of first conviction for such offence.

187. (1) XXX XXX XXX
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(2) Whoever takes down, alters or removes any of the said bars, chains, or posts or
removes or extinguishes any such light without the authority or consent of the Chief

Officer, shall be punished with fine which may extend to one hundred rupees.
188. (1) XXX XXX XXX

(2) Whoever contravenes any of the provisions of sub-section (1) shall be punished
with fine which may extend to one hundred rupees, and with further fine which may
extend to twenty rupees for every day or night, as the case may be, on which such

contravention continues, after the date of the first conviction for such offence.
191. (1) XXX XXX XXX

(2) Whoever shall after such direction keep any pigs in any place within the
municipal borough without the permission required as aforesaid, or otherwise than
in accordance with the terms thereof, shall be punished with fine which may extend

to one hundred rupees.
3) XXX XXX XXX

192. (1) Whoever deposits or causes or suffers any member of his family or
household to deposit any dust, dirt, dung, ashes, refuse, or filth of any kind or any
animal matter or any broken glass or earthenware or other rubbish or any other
thing that is or may be a nuisance, in any street or in any arch under a street or in
any drain beside a street or on any open space or on any quay, jetty or landing place
or on any part of the seashore on the bank of a tidal river, whether above or below
high-water mark, or on the bank of any river, water-course or mullah, except at such
places, in such manner and at such hours as shall be fixed by the Chief Officer, and
whoever commits or suffers any member of his family or household to commit
nuisance in any such place as aforesaid, shall be punished with fine which may

extend to one hundred rupees.

(2) Whoever throws or puts or causes or suffers any member of his family or
household to throw or put any of the matters described in sub-section (1) except
night-soil or, except with the permission of the Chief Officer, any night-soil into

any sewer, drain, culvert, tunnel, gutter or water-course, and whoever commits
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nuisance or suffers any member of his family or household to commit nuisance in
any such sewer, drain, culvert, tunnel, gutter or water-course, or in such close
proximity thereto as to pollute the same, shall be punished with fine which may

extend to one hundred rupees.

193. Whoever causes or allows the water of any sink or sewer or any other liquid
or other matter which is or which is likely to become offensive, or water in such
quantity as is likely to remain stagnant from any building or land under his control,
to run, drain or be thrown or put upon any street or open space, or to soak through
any external wall, or causes or allows any offensive matter from any sewer or privy
to run, drain or be thrown into a surface drain in any street, without the permission
in writing of the Chief Officer or who fails to comply with any condition prescribed
in such permission shall be punished with fine which may extend to one hundred

rupees.

194. Whoever being the owner or occupier of any building or land, keeps or allows
to be kept for more than twenty four hours, or otherwise than in some proper
receptacle, any dirt, dung, bones, ashes, night-soil, filthy or any noxious or
offensive matter, in or upon such building or land, or suffers such receptacle to be
in a filthy or noxious state, or neglects to employ proper means to remove the filth
from and to cleanse and purify such receptacle, or keeps or allows to be kept in or
upon such building or land any animal in such a way as to cause a nuisance, shall
be punished with fine which may extend to one hundred rupees and with further
fine which may extend to ten rupees for every day on which such offence is

continued, after the date of the first conviction for such offence.

195. (1) XXX XXX XXX
(2) Whoever,-
(a) XXX XXX XXX

(b) at any time, whether such hours and streets or routes have been fixed by the

Chief Officer or not,

(i) to (iv) XXX XXX XXX
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(v) drives or takes or causes to be driven or taken any cart, carriage, receptacle or
vessel used for any such purpose as aforesaid, through any street or by any route,
other than the street or route so fixed, shall be punished with fine which may extend

to one hundred rupees.

196. (1) Whoever, being the owner or occupier of any building land, whether
tenantable or otherwise, suffers the same to be in a filthy and unwholesome state,
or in the opinion of the Chief Officer a nuisance to persons residing in the
neighbourhood, or overgrown with prickly-pear or rank and noisome vegetation
and who shall not, within a reasonable time after notice in writing by the Chief
Officer to cleanse, clear or otherwise put such building or land in a proper state
have complied with the requisition contained in such notice, shall be punished with
fine which may extend to fifty rupees and with further fine which may extend to
ten rupees for every day on which the failure to comply with the said notice is

continued after the date of the first conviction for such offence.
2) XXX XXX XXX

201. Whoever, in disobedience of any order of the municipality under section 199,
or of any bye-laws, bathes in any stream, pool, tank, reservoir, well, cistern, conduit
or aqueduct belonging to the municipality, or washes or causes to be washed therein
any animal or anything whatever or throws, puts or casts or causes to enter therein
any animal or anything, or causes or suffers to run, drain or be brought there into
anything that is or may become a nuisance, or does anything whatsoever whereby
any water therein shall be in any degree fouled or corrupted, and whoever without
permission of the Chief Officer steps in any tank, stream, or ditch within or one the
boundary of, the municipal borough any animal, vegetable or mineral matter likely
to render the water of such tank, stream or ditch offensive or a nuisance shall be

punished with fine which may extend to one hundred rupees.

203. Whoever, except with the written permission of the Chief Officer and in
accordance with the conditions of such permission, stores or uses night soil or other
manure or substance emitting an offensive smell, shall be punished with fine which
may extend to fifty rupees and with further fine which may extend to ten rupees for

every day on which the offence is continued after the date of the first conviction.
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204. Whoever tethers cattle or other animals, or causes or suffers them to be
tethered by any member of his family or household, in any public street, or place
so as to obstruct or endanger the public traffic therein, or to cause a nuisance, or
who causes or suffers such animals to stray about without a keeper shall, on

conviction, be punished-
(a) for a first offence, with fine which may extend to two hundred rupees;
(b) for any subsequent offence, with fine which may extend to five hundred rupees.

205. Whoever fees any animal which is kept for dairy purposes or is intended for
human food on excrementitiously matter, stable-refuse, filth or other offensive
matter, or permits such animal to feed to or be fed on such matter, shall be punished

with fine which may extend to one hundred rupees.
206. (1) XXX XXX XXX

(2) If any person shall after such direction use, or permit to be used, any such
furnace not so constructed, supplemented or altered, or shall so negligently use, or
permit to be used any such furnace that the smoke arising therefrom shall not be
effectually consumed or burnt as far as may be practicable, such person being the
owner or occupier of the said work or buildings or an agent or other person
employed by such owner or occupier for managing the same, shall be punished with
fine which may extend to one hundred rupees and upon any subsequent conviction

to one thousand rupees:

Provided that nothing in this section shall be held to apply to locomotive

engines used for the purpose of traffic upon any railway or for the repair of road.
207. (1) XXX XXX XXX

(2) Whoever uses or permits the use of any place contrary to such direction, or
without the licence required as aforesaid, or in contravention of any of the
conditions or during the suspension or after the withdrawal of such licence, shall

be punished with fine which may extend to fifty rupees.

(3) Upon a conviction being obtained in respect of any place under sub-section (2)

of this section, the Magistrate shall, on the application of the executive committee
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but not otherwise, order such place to be closed, and thereupon appoint persons or
take other steps to prevent such place being so used; and every person who so uses
or permits the use of a place after it has been so ordered to be closed, shall be
punished with fine which may extend to ten rupees for each day during which he

continues to use, or permits such use of, the place after it has been so ordered to be

closed.
4) XXX XXX XXX
208. (1) XXX XXX XXX

(2) Any person who, without the permission of or a licence from the municipality,
shall sell, or expose for sale, any article in the said markets or use the said slaughter-

house, shall be punished with fine which may extend to fifty rupees.

211. (1) The president, vice-president, chairman of the health committee, chief

officer or any councillor or officers authorised by the municipality in this behalf-
(a) XXX XXX XXX

(b) in case any such animals, carcasses, or other articles before mentioned appear
to be diseased or unsound or unwholesome or unfit for human food or drink or

medicine may seize the same.

Any article which is of perishable nature may under the orders of the
president, vice-president, chairman, of the executive committee or chief officer, if
in his opinion it is diseased, unsound, unwholesome or unfit for human food, drink

or medicine be forthwith destroyed.

Every animal and every article which is not of a perishable nature, if seized

as aforesaid, shall be taken before a Magistrate.

If it appears to the Magistrate upon sufficient evidence that any such animal
or article is diseased or unsound or unwholesome or unfit for human food, drink or
medicine, the owner or person in whose possession it was found, not being merely
a bailee or carrier thereof, shall, if in such case the provisions of section 275 of the
Bharatiya Nyaya Sanhita, 2023 do not apply, be punished with fine which may

extend to two hundred rupees and the Magistrate shall cause such animal or article
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to be destroyed or to be so disposed of as to prevent its being exposed for sale or

use for human food or drink or medicine.
(2) XXX XXX XXX
213. (1) and (2) XXX XXX XXX

(3) Whoever carries on the trade or business of a dealer in, or importer or seller of,
sweetmeats, milk, butter or other milk products, or so uses or permits to be used
any place for any of the aforesaid purposes without, or in contravention of any of
the conditions of, or after the withdrawal of, or during the suspension of, such
licence, shall be punished with fine which may extend to one hundred rupees and
in the case of a continuing offence with additional fine which may extend to twenty
rupees for each day during which such offence is continued after the date of the

conviction for the first such offence.
(4) XXX XXX XXX
214. (1) to (3) XXX XXX XXX

(4) Any person who in a municipal borough disobeys any order which is for the
time being in force therein, and which has been passed by the municipality in
exercise of any power conferred on such municipality under this section, or
obstructs any officer of the municipality or other person acting under the authority
of the municipality in carrying out executively any such order, shall be punished

with fine which may extend to one hundred rupees.
215. (1) to (4) XXX XXX XXX

(5) If in any municipal borough in which a notification under sub-section (2) is for

the time being in force, any person-
(a) XXX XXX XXX

(b) obstructs any officer of the municipality or other person acting under the
authority of the municipality in carrying out executively any such order, such

person shall be punished with fine which may extend to one thousand rupees.
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218. (1) to (4) XXX XXX XXX

(5) Any owner who after the date specified in any requisition issued under sub-
section (2) permits the overcrowding of any building in contravention of such
requisition, and any person who omits to vacate any such building in accordance
with notice given to him under sub-section (4), shall be punished with fine which
may extend to twenty-five rupees for each day subsequent to the date specified in
such requisition during which such overcrowding or such omission to vacate

continues.
219. (1) to (3) XXX XXX XXX

(4) The State Government may prescribe by rules a fine exceeding one thousand
rupees for every breach, and a further fine not exceeding fifty rupees a day for every
continuing breach, of any order made or conditions imposed by the municipality in

exercise of any powers conferred upon it under this section.
220. (1) and (2) XXX XXX XXX

(3) Any person who buries or otherwise, disposes of any corpse in any such place,
after the date specified in the said notification for closure of the same shall be

punished with fine which may extend to two hundred rupees.

221. (1) XXX XXX XXX

(2) Whoever after notice has been given under sub-section (1), uses any building or
place or permits it be used in such a manner as to be a nuisance to the
neighbourhood or dangerous to life, health, or property, shall be punished with fine
which may extend to five hundred rupees, and with further fine which may extend
to seventy-five rupees for every day on which such use or permission of use is

continued after the date of the first conviction.

3) XXX XXX XXX
(4) Whoever uses without licence or during the suspension or after the withdrawal
of a licence, any place for any purpose mentioned in sub-section (1) in any

municipal borough in which bye-laws are for the time being in force prescribing
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the conditions on or subject to which, the circumstances in which, and the areas or
localities in respect of which, licences for such use may be granted, refused,
suspended or withdrawn, shall be punished with fine which may extend to one
hundred rupees and with further fine which may extend to twenty rupees for every

day on which such use is continued after the date of first conviction.

222. (1) and (2) XXX XXX XXX
(3) Whoever uses or employs any such whistle or trumpet as aforesaid without or
in contravention of any of the conditions of or after the withdrawal of such licence,

shall be punished with fine which may extend to one hundred rupees.

223. Whoever in any street or public place within the limits of a municipal borough
loiters for the purpose of prostitution or importunes any person to the commission
of sexual immorality, shall be punished with fine which may extend to one hundred

rupees:

Provided that no Court shall take cognizance of an offence under this section
except on the complaint of the person importuned, or of a police officer not below
the rank of an officer in charge of police station and specially authorized in this

behalf by the District Magistrate or by the municipality.

224. (1) and (2) XXX XXX XXX

(3) Whoever lodges or permits to be lodged any pilgrims in any place or building
without or in contravention of any of the condition of or after the withdrawal of or
during the suspension of such licence, shall be punished with a fine not exceeding
ten rupees for each such pilgrim for each day or part of a day during which such

pilgrim has been so lodged.

227. Whoever disobeys or fails to comply with any lawful direction given by any
written notice issued by or on behalf of a municipality under any power conferred
by this Chapter, or fails to comply with the conditions subject to which any
permission was given to him by or on behalf of a municipality under any power so
conferred, shall, if the disobedience or failure is not an offence punishable under

any other section, be punished with fine which may extend to one hundred rupees



67

and with further fine which may extend to ten rupees for every day on which the

said disobedience or failure continues after the date of the first conviction:

Provided that when the notice fixes a time within which a certain act is to
be done, and no time is specified in this Act, it shall rest with the Magistrate to
determine whether the time so fixed was reasonable time within the meaning of this

Act.

228. Whoever does or omits to do an act in contravention of any provisions of this
Act or the bye-laws made thereunder or the conditions of a licence permission
granted by a municipality under the said provisions or bye-laws shall if such act or
omission is not an offence under the said provisions or bye-laws, be punished with
fine which may extend to one hundred rupees and with further fine which may
extend to ten rupees for every day on which act or omission continues after the date

of the first conviction.

231. If the occupier of any building or land prevents the owner thereof from
carrying into in respect of such building or land any of the provisions of this Act,
after notice of his intention so to carry them into effect has been given by the owner
to such occupier, any executive Magistrate upon proof thereof, and upon
application of he owner, may make and order in writing requiring such occupier to
permit the owner to execute all such works, with respect to such building or land
as may be necessary for carrying, into effect the provisions of this Act, and may
also, if he thinks fit, order the occupier to pay to the owner the costs relating to such
application or order, and if, after the expiration of eight days from the date of the
order, such occupier continue to refuse to permit such owner to execute any such
work, such occupier shall for every day during which he so continued to refuse, be
punished with fine which may extend to one hundred rupees and every such owner,
during the continuance of such refusal, shall be discharged from any penalties to
which he might otherwise have become liable by reason of his default in executing

such works.

275. (1) XXX XXX XXX
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(2) A municipality may, from time to time, with the previous sanction of the Central
Government, make, alter or rescind bye-laws but not so as to render them
inconsistent with this Act, for the taking of a census within the municipal borough
and for enforcing the supply of such information as may be necessary to make such

census effective.

(3) to (6) XXX XXX XXX

ANNEXURE

EXTRACT FROM THE GUJARAT PROVINCIAL MUNICIPAL
CORPORATIONS ACT, 1949

(Bom. LIX of 1949)

343. (1) XXX XXX XXX

(2) If any person travelling or having travelled in any vehicle of the Transport
Undertaking avoids or attempts to avoid payment of his fare or any person having
paid his fare for a certain distance proceeds in any such vehicle beyond such
distance and does not pay the additional fare for the additional distance, or attempts
to avoid payment thereof or any person refuses or neglects on arrival at the point
up to which he has paid his fare to quit such vehicle, he shall be liable to pay, on
demand by any officer or other servant of the Transport Undertaking duly
authorised in this behalf by the Transport Manager, in addition to the ordinary single
fare for the distance which he has travelled or where there is any doubt as to the
stop from which he has travelled or where there is any doubt as to the stop from
which he started, the ordinary single fare from the stop from which the vehicle
originally started or in addition to any difference between any fare paid by him and

the fare payable for the additional distance such excess charge-

(a) not exceeding one hundred rupees as the Transport Manager, with the approval

of the Transport Committee, may determine in this behalf, or

(b) equivalent to twenty times the ordinary single fare, whichever is less.
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(2A) If a passenger liable to pay the excess charge determined under sub-section
(2) fails or refuses to pay the same on demand being made therefor, he shall be
liable without prejudice to his liability to pay the excess charge as so determined,

to be punished for such offence with fine which may extend to fifty rupees.
(2B) and (3) XXX XXX XXX
392. (1) Whoever-

(a) contravenes any provision of any of the sections, sub-sections or clauses
mentioned in the first column of Part I of the table in Appendix II or of any

regulation or order made thereunder, or

(b) fails to comply with any requisition lawfully made upon him under any of the

said sections, sub-sections or clauses,

shall be punished, for each such offence, with fine which may extend to the amount

mentioned in that behalf in the second column of the said Part.
(2) Whoever, after having been convicted of-

(a) contravening any provision of any of the sections, sub-sections or clauses
mentioned in the first column of Part II of the table in Appendix II or of any

regulation or order made thereunder, or

(b) failing to comply with any requisition lawfully made upon him under any of the

said sections, sub-sections or clauses,

continues to contravene the said provision or to neglect to comply with the said
requisition or fails to remove or rectify any work or thing done in contravention of
the said provision, as the case may be, or fails to vacate any premises shall be
punished, for each day that he continues so to offend, with fine which may extend

to the amount mentioned in that behalf in the second column of the said Part.

398. Where any vehicle, animal, or goods imported into the limits of the City are
liable to the payment of toll any person who, with the intention of defrauding the
Corporation, causes or abets the introduction of or himself introduces or attempts

to introduce within the limits of the City any such vehicle, animal or goods upon
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which payment of the toll due on such introduction has neither been made nor
tendered, shall, on conviction, be punished with fine which may extend to ten times
the amount of such toll or to two hundred and fifty rupees, whichever may be

greater.

399. Whoever contravenes any provision of this Act or rule, by-law, regulation,
standing order, licence, permission or notice issued thereunder or fails to comply
with any requisition lawfully made under any such provision shall, if no penalty is
provided in any other provision of this Act for such contravention or failure, be
punished, for each such offence, with fine which may extend to one hundred rupees
and with further fine which may extend to twenty rupees for every day on which

such contravention or failure continues after the first conviction.

468. In marketing rules under section 454 or by-laws, regulations or standing
orders, the State Government, the Corporation, the Standing Committee, or the
Commissioner, as the case may be, may provide that for any breach thereof the

offender shall on conviction-

(a) be punished with fine which may extend to five hundred rupees, and in the case
of a continuing breach with fine which may extend to twenty rupees for every day

during which the breach continues, after conviction for the first breach.

(b) be punished with fine which may extend to twenty rupees for every day during
which the breach continues, after receipt of written notice from the Commissioner

or any municipal officer duly authorised in that behalf to discontinue the breach.

(c) in addition to the imposition of such fine, be required to remedy the mischief so

far as lies in his power.

SCHEDULE A
(See section 453.)

CHAPTER XI

STREETS.
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1. Sky-signs.

2.(1) XXX XXX XXX

(2) (a) No person shall, without the written permission of the Commissioner or
without other lawful authority, destroy, remove, deface or in any way injure or alter
any such name or number or sub-number or allow or cause any metal plate bearing
any number or subnumber to fall into disrepair or otherwise become illegible or put
up or paint any name or put up any number or sub-number different from that put
up or painted by order of the Commissioner;

(b) No person shall without the written permission of the Commissioner put up or
affix any notice or board or advertisement within twelve inches of any name or
number of a street or of a number or of a sub-number of any premises or part
thereof, and the Commmissioner may cause any such notice, board or
advertisement which is affixed or put up without his permission to be removed and
the expenses thereof shall be payable by such person.

(c) If any person contravenes the provisions of paragraph (a) or (b) he shall, on

convinction, be punished with fine which may extend to twenty rupees.

3) XXX XXX XXX
CHAPTER XIV
SANITARY PROVISIONS.
Scavenging and Cleansing.
26. (1) to (3) XXX XXX XXX

(4) Any person who contravenes the provisions of this rule, whether he be the owner
or occupier of the premises in which the furnace is situated or the agent or some
person employed by the owner or occupier for managing the same, shall be
punished with fine which may extend, on a first conviction to one hundred rupees
and, on a second or subsequent conviction to a sum amounting to double the amount

of the fine imposed on the last preceding conviction.
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CHAPTER XIX.
PENALTIES.
1. Whoever—
(a) XXX XXX

(b) fails to comply with any requisition lawfully made upon him under

XXX

any of the said rules, sub-rules or clauses, shall be punished, for each

such offence, with fine which may extend to the amount mentioned in

that behalf in the second column of the said table.

2. Whoever, after being convicted of—

(a) contravening any provision of any of the rules,sub-rules and clauses mentioned

in the first column of the following table or any regulation made thereunder; or

(b) failing to comply with any requisition lawfully made upon him under any of the

said sections, sub-sections or clauses, continues to contravene the said provisions

or to neglect to comply with the said requisition, or fails to remove or rectify any

work or thing done in contravention of the said provision, as the case may be, shall

be punished, for each day that he continues so to offend, with fine which may

extend to the amount mentioned in that behalf in the second column of the said

table.
APPENDIX II.
(See Section 392.)
TABLE OF PENALTIES.
Part—1
Section, Sub-sections and Clauses. Fine which may be
imposed.
309(2), 311(e), 311(£),311(g) Ten rupees.

197(2), 295, 334(2), 373(1), 374, 375, 376(6)

172, 196(2) proviso, 208, 227(3), 228, 233(1), 236(2),
238(2), 240, 246, 297, 330(1), 333, 377(1), 384, 385,
386(5).

60, 108(2), 145(2), 163, 164, 165, 166A, 168()(b),
169(b), 174, 184, 186, 187(1), 187(2), 199, 200, 212(2),
223, 227(3), 229(1), 230(1), 232, 239(1), 241(1), 243(1),

Twenty rupees.

Fifty rupees.

One hundred rupees.
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244(1), 244(3), 248(1), 251, 265(4), 266, 298(5), 308,
318, 319, 326, 335(1), 366, 367, 368, 369, 379, 380.

161, 178(1), 179, 195(1), 198, 226(1), 226(2), 226(4), Two hundred rupees.
242, 247(1), 265(2), 265(3), 267(1), 268(4), 299(1),
307(1), 307(2), 378(1), 383; 417(3).

160(2), 171(1), 221(1), 257, 261(1), 263, 264(1), 264(2), Five hundred rupees.
298(2), 301(1), 304 (3), 322, 325 (1), 376(1).

210 (4), 262,269 (7), 284G (8),313, 314, 331 (2). One thousand rupees
381 Five thousand rupees
382 Seven thousand
rupees
Part —1II
Section, Sub-sections and Clauses. Daily fine which
may be imposed.
227 (3), 228, 297, 308, 375, 376 (6), 379. Five rupees.

172, 174, 184, 186, 187 (1), 187 (2), 195 (1), 200, 223,226 Ten rupees.
(2),226 (4), 229 (1), 230 (1), 232, 241(1), 244(1), 244 (3),
247(1), 248 (1), 285(4), 298 (5), 330 (1), 384, 385, 386 (5).

60, 198, 243 (1), 246, 256 (2), 265 (3), 267 (1), 268 (4), 307 Twenty rupees.
(1), 307 (2), 383.

160 (2), 171 (1), 212 (2), 239 (1), 240, 266, 298(2), Fifty rupees.
299 (1), 301 (1), 376 (1), 378 (1), 381, 417 (3).

210 (4), 257, 263, 264 (1), 264(2), 269 (1), 284G (8),382. One hundred
rupees.

313, 314. Five hundred
rupees.
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ANNEXURE

EXTRACT FROM THE GUJARAT INDUSTRIAL DEVELOPMENT ACT,
1962

(Guj. XXIII of 1962)

35. (1) to (3) XXX XXX XXX

(4) Any person failing to comply with an order made under subsection (1) shall, on
conviction, be punished with fine which may extend to two hundred rupees for

every day during which such noncompliance continues after the service of the order.
(5) and (6) XXX XXX XXX

36. (1) Any person who whether at his own instance or at the instance of any other
person undertakes or carries out construction of or alterations to any building in an
industrial estate or industrial area contrary to the terms under which he holds such
building or land under this Act shall, on conviction, be punished with fine which
may extend to ten thousand rupees, and in the case of a continuing contravention,
with a further fine which may extend to five hundred rupees for every day during
which such offence continues after conviction for the first commission of the

offence.

(2) Any person who uses any land or building in an industrial estate or industrial
area contrary to the terms under which he holds such land or building under this
Act, or in contravention of the provisions of any regulations made in this behalf
shall, on conviction, be punished with fine which may extend to five thousand

rupees.

52. Any person who obstructs the entry of a person authorised under section 38 to
enter into or upon any land or building or molests such person after such entry or
who obstructs the lawful exercise by him of any power conferred by or under this
Act shall on conviction, be punished with imprisonment for a term which may
extend to six months, or with fine which may extend to one thousand rupees or with

both.
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52A. If any person obstructs or molests any person with whom the Corporation has
entered into a contract in the performance or execution by such person of his duty
or of anything which he is empowered or required to do under this Act he shall; on
conviction, be punished with imprisonment for a term which may extend to three

months or with fine which may extend to five hundred rupees or with both.

52B. If any person removes any mark set up for the purpose of indicating any level,
boundary line or direction necessary to the execution of works authorised under
this Act, he shall, on conviction, be punished with imprisonment for a term which
may extend to three months or with fine which may extend to five hundred rupees

or with both.

52C. Any person, who obstructs the lawful exercise of any power conferred by or
under Chapter V shall, on conviction, be punished with fine which may extend to

one thousand rupees.

ANNEXURE

EXTRACT FROM THE GUJARAT DOMESTIC WATER SUPPLY
(PROTECTION) ACT, 2019.

(Guj. 22 of 2019)

SCHEDULE 11
(See sub-section (3) of section 11)
Nature of offence and punishment for unauthorized drawl of water from
valid connection depending upon nature of connection; usage of water and
whether the connecting pipe has been tampered with.

Sr. No. | Nature of Connection | Usage of water | Punishment
A. unauthorized drawl of water without tampering with connecting
pipe
l. Residential Connection | Residential Use Fine not
exceeding
rupees 2,000/

Penalty for
obstructing,
etc., persons
performing
duty under
contract.

Penalty for
removing
marks etc.

Penalty for
obstructing
exercise of
powers under
Chapter V.
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2. Other Than Residential Other than Fine not
Connection Residential Use exceeding
rupees 3.000/-
B. XXX XXX XXX
ANNEXURE

EXTRACT FROM THE GUJARAT LABOUR WELFARE FUND ACT,
1962.

(Guj. XXIII of 1962)

Penalty for  17A. Any employer who fails to pay any amount of unpaid accumulations

failure to make

payment of OF fines realised from employees or any amount of the employer's or, as the

unpaid  case may be employee's contributions, within the period specified in a
accumulations, ) ) ) )

ete. notice served on him under sub- section (1) of section 6-C, shall, on

conviction, be punishable with imprisonment which may extend to six

months or with fine which may extend to one thousand rupees or with both.

Penalty for 17B. Any employer who deducts the whole or any part of the employer's
unlawful

deduction. contribution from the wages payable to an employee or otherwise recovers

it from the employee shall, on conviction, be punishable with imprisonment
which may extend to six months or with fine which may extend to one
thousand rupees or with both.

Penalty for 17C. Any person who wilfully obstructs an Inspector in the exercise of his
obstructing

inspectors POWETS Of discharge of his duties under this Act or fails to produce for

exercising jngpection on demand by an Inspector any document maintained in

powers or o )
discharging Pursuance of the provision of this Act or the rules made thereunder or to

duties, etc.  ¢;5ply to him on demand true copies of any such document, shall on
conviction, be punishable—
(a) for the first offence, with imprisonment for a term which may
extend to three months, or with fine which may extend to five

hundred rupees, or with both; and
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(b) for a second or subsequent offences, with imprisonment for a

term which may extend to six months, or with fine which may
extend to one thousand rupees, or with both;

Provided that in the absence of special and adequate reason

to the contrary to be mentioned in the judgement of the Court, in any case

where the offender is sentenced to a fine only, the amount of fine shall not

be less than fifty rupees.

19.(1) and (2) XXX XXX XXX  Rules.

(2A) In making any rules under this section, the State Government may
direct that a breach thereof shall be punishable with fine not exceeding two
thousand rupees, and when the offence is a continuing one, with a daily fine
not exceeding one hundred rupees during the continuance of the offence.

(3) and (4) XXX XXX XXX

ANNEXURE
EXTRACT FROM THE GUJARAT INDUSTRIAL RELATION ACT, 1946.

(Bom. XI of 1947)

101. (1) to (2B) XXX XXX XXX

(3) Whoever contravenes the provisions of sub-section (1), (2) or (2A) shall, on
conviction, be punishable with fine which may extend to Rs.5,000.

(4) and (5) XXX XXX XXX

102. Any employer who has commenced a lock-out or a closure which a Labour
Court holds or the Industrial Court has declared to be illegal shall, on conviction,
be punishable with fine which may extend to Rs.2.500 and, in the case of the
Lockout or the closure, as the case may be, being continued after the lapse of forty-
eight hours after it has been held or declared to be illegal, with an additional fine
which may extend to Rs.5,000 for every day during which such lock-out, or closure

continues after such conviction.

Employer not
to dismiss,
reduce or
punish an
employee.

Penalty for
declaring
illegal lock-out
or illegal
closure.



Penalty for
declaring or
commencing
illegal strike

or illegal

stoppage.

Penalty for
investigating,
etc., illegal
strikes, locks-
outs, closures
and stoppages.

Penalty for
disclosing
confidential
information.
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103. Subject to the provisions of sub-section (3) of section 97, any employee who
has gone on strike or stoppage or who joins a strike or a stoppage which a Labour
Court holds or the Industrial Court has declared to be illegal shall, on conviction,
be punishable with fine, which may extend to Rs.10 and in the case of his
continuing on strike or on stoppage, as the case may be, after the lapse of forty-
eight hours after it is held or declared to be illegal, with an additional fine which
may extend to Re.l per day for every day during which such strike or stoppage

continues after such conviction subject to a maximum of Rs.50.

104. Any person who instigates or incites others to take part in, or otherwise acts
in furtherance of a lock-out or a closure for which an employer is punishable under
section 102 or a strike or a stoppage for which any employee is punishable under
section 103, shall on conviction be punishable with imprisonment of either
description for a term which may extend to three months, or with fine or with both:

Provided that no person shall be punished under this section where the Court
trying the offence is of opinion that in the circumstances of the case a reasonable
doubt existed at the time of the commission of the offence about the legality of the
strike, lock-out, closure or stoppage, as the case may be.

Explanation I.- For the purpose of this section, a person who contributes,
collects or solicits funds for the purposes of any such strike, lock-out, closure or
stoppage shall be deemed to act in furtherance thereof.

Explanation II.- A person shall be deemed to have committed an offence under
this section if before an illegal strike, lock-out, closure or stoppage has commenced,
he has instigated or incited others to take part in, or otherwise acted in furtherance

of such strike, lock-out, closure or stoppage.

105. If a Conciliator, a member of a Board or a Labour Officer or any person present
at or concerned in any conciliation proceeding wilfully discloses any information
or the contents of any document in contravention of the provisions of this Act, he
shall, on conviction on a complaint made by the party who gave the information or
produced the document in such proceeding be punishable, with fine which may

extend to Rs.1,000
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106. (1) Any employer who makes an illegal change shall, on conviction, be

punishable with fine which may extend to Rs.5,000.

(2) Any employer who contravenes the provisions of section 47 shall on conviction,
be punishable with imprisonment which may extend to three months, or for every
day on which the contravention continues with fine which may extend to Rs.5,000,

or with both.

(3) The Court convicting any person under sub-section (1) or (2) may direct such
person to pay such compensation as it may determine to any employee directly and

adversely affected by the change in issue.

106-A. Any employer who fails to appoint members of a Joint Committee to be
constituted on an application made by the union within the period specified in the
order made under sub-section (1) of section 49 shall, on conviction, be punishable
with fine which may extend to fifty rupees and in the case of a continuing failure
with an additional fine which may extend to fifty rupees for every day during which

such failure continues.

106-B. Any employer who fails to nominate his representatives to be appointed as
members of the Council within the time limit specified for the constitution of the
Council under subsection (1) of section 53A shall, on conviction, be punishable
with fine which may extend to fifty rupees and in the case of a continuing failure,
with an additional fine which may extend to fifty rupees for every day during which

such failure continues.

107. Any employer who acts in contravention of a model standing order notified
and in operation under sub-section (5) of section 35 of a standing order settled under
Chapter VII shall, on conviction, be punishable with fine which may extend to Rs.
500 and in the case of a continuing contravention of such standing order, with an
additional fine which may extend to Rs. 125 per day for every day during which

such contravention continues.

108. Any person who wilfully refuses entry to a Labour Officer or such Officer of
an approved union as is authorised under section 25 to any place which he is entitled

to enter, or fails to produce any document which he is required to produce or fails

Penalty for
illegal change.

Penalty for
failure to
appoint
members on
Joint
Committee.

Penalty for
failure to
nominate
members on
Council by
employer.

Penalty for
contravention
of a Standing
Order.

Penalty for
obstructing
person from
carrying out
duties.



Penalties for
offences not
provided for

elsewhere.

Penalty for
contravention
of the
provisions of
the Act.

Penalty for
obstructions
or refusal to

provide
register, etc.
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to comply with any requisition or order issued to him by or under the provisions of
this Act or the rules made thereunder shall, on conviction, be punishable with fine

which may extend to Rs.500.

109. Whoever contravenes any of the provisions of this Act or of any rules made
thereunder shall on conviction, if no other penalty is elsewhere provided by or
under this Act for such contravention, be punishable with fine which may extend to
Rs.100 and, in the event of such person having been previously convicted of an
offence under this Act or any rule made thereunder with fine which may extend to

Rs.200.

ANNEXURE

EXTRACT FROM THE GUJARAT SHOPS AND ESTABLISHMENTS
(REGULATION OF EMPLOYMENT AND CONDITIONS OF SERVICE)
ACT, 2019.

(Guj. 4 012019)

29. Whoever contravenes the provisions of this Act or the rules made thereunder
shall, if no other penalty is elsewhere provided by or under this Act for such
contravention, be punishable with fine which may extend to fifty thousand rupees:

Provided that, the total amount of fine shall not exceed two thousand rupees

per worker employed.

32. (1) Whoever, willfully obstructs an Inspector in exercise of any powers
conferred on him by or under this Act or refuses or willfully neglects to afford an
Inspector any reasonable facility for making any inspection, examination, inquiry
or investigation authorized by or under this Act in relation to an establishments
shall, on conviction, be punished with fine which may extend to fifty thousand

rupees.

(2) Whoever, willfully refuses to produce on the demand of an Inspector any
register or other document kept in pursuance of this Act or the rules made
thereunder or prevents or attempts to prevent or does anything which he has reason

to believe to prevent any person from appearing before, or being examined by, an



46 of 2023.

81

Inspector acting in pursuance of his duties under this Act, shall, on conviction, be

punished with fine which may extend to fifty thousand rupees:

Provided that, total amount of fine shall not exceed two thousand rupees per

worker employed.

33. (1) XXX XXX XXX Cognizance of
offences.

(2) The court of a Metropolitan Magistrate or a Judicial Magistrate of the First Class

shall try any offence punishable under this Act or the rules made thereunder.

(3) Notwithstanding anything contained In Bharatiya Nagarik Suraksha Sanhita,

2023, a Metropolitan Magistrate or a Judicial Magistrate of the First Class may

impose fine and penalties prescribed under this Act.

ANNEXURE

EXTRACT FROM THE GUJARAT ELECTRICITY DUTY ACT, 1958.

(Bom. XL of 1958)

9. If any person- Penalties.
(a) fails to keep books of account or to submit returns in accordance with the

provisions of section 5 and the rules made in that behalf under section 12, or

(b) willfully obstructs an Inspector in the exercise of the powers conferred upon

him by or under this Act,

he shall, on conviction, be punished with fine which may extend to ten thousand

rupees.
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GUJARAT BILL NO. 16 OF 2025.

A BILL

to amend certain enactments for decriminalising
and rationalising offences to further enhance trust-

based governance for ease of living

and the ease of doing business.

[ SHRI BALVANTSINH RAJPUT,
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(As published in the Gujarat Government
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GUJARAT BILL NO. 16 OF 2025.

THE GUJARAT JAN VISHWAS (AMENDMENT OF PROVISIONS)
BILL, 2025.

A BILL

to amend certain enactments for decriminalising and rationalising offences to
further enhance trust-based governance for ease of living and the ease of doing
business.
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